
211 Statutory Resolution Re ; 
Disapproval o f  Requisition-^ 
ing and Acquisition o f  
Immovable Property 
(Amendment) Ordinance 
1985, and Requisition-
ing and Acquisition o f  
Immovable Property 
{Amendment) Bill-Contd.

[Prof. Saifuddin Soz]

At that time the first session was being 
held. Why was this Bill not brought 
forward at that lime ? This means that 
the slackness and the carelessness in 
the Department should be checked and 
the President should also take note of 
this.

[English]
He does not havi any Constitutional 

authority over the head of Parliament. 
Parliament is the supreme legislative 
authority.

[Translation]
The dignity of Parliament is in 

danger. Therefore, 1 am not withdrawing 
this resolution, rather I vehemently seek 
the support of the House for my 
Resolution.

[English]
My Resolution will remain. Of 

course, they have the power to negaiive 
it.
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MR. DEPUTY-SPEAKER 
question is :

The

“ This House disapproves of the 
Requisitioning and Acquisition 
of Immovable Property (Amend-
ment), Ordinance, 19R5 (Ordi-
nance No. 2 of 1985) promulga-
ted by the President on the 8th 
March, 1985.”

The M otion  was negatived.

MR. DEPUTY-SPEAKER : The 
question is :

‘‘That the Bill further to amend 
the Requisitioning and Acquisi-
tion of Immovable property. 
Act, 1952, as passed by Rajya 
Sabha, be taken into 
considcra tion,*’

\

The motion nas adopted

MR. DEPUTY-SPEAKER : The
House will now take up clause-by-clause 
consideration of the Bill.

The question is :
“ That Clauses 2 to 4 stand
part of the Bill.”

The motion was adopted

Clauses 2 to 4 were added to the Bill

Clause I. the Enacting Formula and 
the Title were added to the Bill

SHRI ABDUL GHAFOOR : Sir, I 
bag to move :

“ That the Bill be passed.”

MR. DEPUTY-SPEAKER : The 
question is :

“ That the Bill be passed.”
The motion wfli’ adopted

13.28 hors.

HANDLOOMS (RESERVATION OF 
ARTICLES FOR PRODUCTION) 

BILL

[English]

MR. DEPUTY - SPEAKER : The
House will now take up item 15 of the 
agenda. The Minister.

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND SUPPLY (SHRI P.A. SANGMA): 
Mr. Deputy-Speaker, Sir, 1 beg to
move :

“ That the Bill to provide for 
reservation of certain articles 
for exclusive production by 
handlooms and for matters 
connected therewith, as passed 
by Rajya Sabha, be taken into 
consideration.”



This is a very important Bill. Hand- 
looin is a very important sector of the 
textile industry. We have about 3.5 
million looms spread all over the 
country and it gives employment to 
about 10 million people. It is from this 
point of view that Gtvernment has 
been taking a special care to see that 
the handloom industry is protected and 
that the w'eavers of our country are also 
protected. During the First Five Year 
r ian  the Central allocation for the 
development of handloom was only 
Rs. 11,10 crores and by the Sixth Five 
Year Plan it has gone up to Rs. 120 
crores. An equal amount has also been 
earmarked in the Stnte Plans. Now 
our handloom seclor produces about 
3252 million metres of cloth which is 
roughly 30% of the total production of 
cloth in the country. I f  we look at the 
export front also, the handloom industry 
has been doing very well and in 1983-84 
the total foreign exchange earned from 
this sector is to the tunc of Rs. 310 
crores. Now, because the handloom 
sector is spread all over the country, 
it is very diliicult for the scctor to 
compete with the other two sectors of 
the industry, nainely, the mill and the 
powerlooms because the mill and power- 
looms have superior technology and they 
have also higher productivity and (hey 
are better located, Therefore, from the 
very beginning the Government of India 
had been reserving ecrtain items for 
exclusive production by the handloom 
sector. This was done for the first time 
in 1950 by the Textile Commissioner 
under the powers conferred on him in 
clause 20 of the Cotton Textile Control 
Order, 1948. Then in 1955 it was 
brought under the provision of See. 3 
of the Essential Commodities Act, 1955.
But of late we have been facing some 
problems because some people have gone 
to the court challenging this very order 
of the Government of India. Therefore, 
from various forums there has been a 
demand that there should be a legis-
lation which should give protection to 
handloom and to achieve this object, 
wc have brought forward this Bill which 
has already been passed by the Rajya 
Sabha.

In the present textile policy hand-
loom occupies a very important place.
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Now yon are aware we are on the 
formulation of a new textile policy and
I can assure the Mouse that the hand-
loom sector will continue to occupy an 
important place in our new policy 
also...

SHRl E. AYYAPLr REDDY: 
(Kurnool) ; Sir, he was telling of the 
new textile policy. Bui even a sketch of 
it he has not given.

MR. DEPUTY SPEAKER : After 
the speech is over, you can ask for 
clarifications,

SHRI P. A, SANGMA : J have said 
that under the existing textile policy 
handloom has a very importnnt place. 
VVc are now on the formulatjon of a 
new textile policy. 1 am saying that 
handloom will continue to have that 
place of pride in the new textile policy 
also. I cannot go on discussing what 
the new textile policy will be. J do not 
think it is appropriate for me, I am
only given an indication that the hand-
loom industry will occupy a special 
place in the new textile policy. I am
sure the whole Hcuse will support this 
Bill unanimously. With these few com-
ments, I commend this Bill to the 
House.

iMR. DEPUTY SPEAKER ; Motion 
moved :

“ That the Bill to provide f j r  
reservation of certain articles 
for exclusive production by
hand looms and for matters
connected therewith, as passed 
by Rajya Sabha, be taken into 
consideration.”

There arc 12 members who have 
givsn their names.

Now we have to fix the tinje also. 
Can be fix one hour.
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SEVERAL
2 hours.

HON. MEMBERS :

MR. DEPUTY SPEAKER : All 
right. 2 Hours we will take.

Shri Ajit Saha.

SHRl AJIT KUMAR SAHA 
(Vishnupur) : Through the Bill is
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welcomed.belated', 1 wclcome it. While welcoming 
this measure, I have no illusion that it 
will go far enough to solve the problems 
of the handloom industry.

It is rightly mentioned in this Bill 
that there is a lack of marketing facility 
in the industry and as a result, the 
industry is facing a crisis. A committee 
was appointed to go into the problems 
of the haodloom industry and the 
committee was of the view that the 
crisis in this industry is due to the poor 
purchasing capacity of the rural people 
of our countjy. Therefore there is a 
gult in the market of the handloom 
industry and all our industries, especially 
the textile industry arc in a crisis. Out 
nearly 800 textile mills, nearly 150 to 
200 mills are either sick or have closed 
down. Handloom industry is next only 
to Agriculture. As the hon. Minister 
pointed out, one crore of our people 
arc dircctly engaged here. More than 
4 crorc of our people are earning their 
livelihood through this industry. In 
the last budget a sum of Rs. 30 crorc 
was allotted to handloom industry. A 
very large number of our rural people 
are engaged in this industry. The money 
allocated is very meagre. In respeci of 
Ike organised sector, such as textiles 
and other industries:. 3 or 4 lakhs of 
people are engaged ; the sum allotted 
is much more than that allotted 
for handloom sector. Government earn?i 
lot os foreign exchange ; they get Rs. 
300 crores per year. So, something 
should be done in this sector. Many 
people, especially the rural poor, are 
engaged in this industry.

In this coQnection T would suggest 
what we should do to save this industry 
and help the weavers who are suffering 
very much. Many of the weavers are 
at the mercy of middlemen. This 
industry should be brought under 
cooperative societies so that it can 
expand and develop. Government should 
lay special emphasis on weeding out 
non-viable cooperative societies which 
dominated by vested interests. They 
should promote new cooperative societies
of senuine weavers. Apart from
strcnj?thenin£ cooperative seclor of

handloom industry, Government should 
take spccial steps to supply crucial 
inputs required and they should provide 
marketing facilities to this industry. 
Credit facilities at nominal rate of 
intresf should be afforded to weavers. 
Adequate supply of yarn should be 
ensured to the weavers, Proper coujits 
of yarn required by weavers should be 
supplied to them.in time and according 
to their needs.

Sir, the whole of the e;tstern region 
does not produce cotton. Our State. 
West Bengulj i:> a di,ficit State with 
respect to many raw materials which 
are essential f(»r the industries there. 
Now the position will worsen willi the 
hike in fieight rate imposed by the 
Government for the coming linancial 
year. Sir, we have !• get ra\\' coiton 
from far oil' places from Gujarat, etc. 
and other raw materials from Punjab. 
I ’hesc States arc at a distance of 18(H) 
to 2000 Knis and the freight rate for 
transport of the raw materials from 
these States h:!*: proj^ressively been
increased.

Sir, a Study ream was appointed 
by the Commerce Ministry to go into 
these mil ters and that Team had rccuni- 
mended in 1981 that there should be 
freight equalisation for raw cotton 
transported to the Eastern region from 
other States. But nothing has been done 
so far in this direction. I would request 
the hon. Minister to give serious consi-
deration to this point and see that 
something; is done for the handloom 
industry. He should see that the cons-
traints faced by the handloom industry 
and the weavers as well are removed so 
that the weavers are not put to difTi- 
culty. With thes« words, I support the 
Bill.
[Translation ]

SHRI ZAINUL BASHER(Ghazipur): 
Mr. Deputy Speaker, Sir, I welcome 
the Bill presented here. This Bill was 
quite necessary and lias come after a 
long wait. I want to thank the Comm-
erce Minister for this. To day, in our 
country, in terms of the employment of 
labour, the handloom industry occupies 
next place only to agriculture, btitiiis nn- 
fortunate that in spite of years of efToits,
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llieir miserable lot has not improved. 
Cloth is produced through three techni-
ques in our country : through mechanis-
ed looms, through powcrlooms and 
through handlooms. Arourid two and 
a half lakh mjchjtiiscd looms are there 
in our country which produce 5000 
million metres of cloth. There are 
three lakli dcc^ntralised powerlooms, 
which are nmstly unauthorised. riu-se 
powerlooms produce around 4000 million 
metres of cloth. We have 50 lakh 
handlooms which are being ruined on 
account of coiiipetition from the mecha-
nised looms and powerlooms. These

• handloom-, produce only 3000 million
metres of cloth where as their produc-
tion capacity is 6000 millions metres.
Thus the rcniiining capacity of 3000
million ineljci of cloth remainsidle. The
main reason for this is the infiltration
of the p jw.’iluom scctor into the hand- 
loorn sector, I’hc powcrloom sector is
constantly eiicroHching upon the area of
the hinJIoom scctor unhindered.
Government’s piWicy has b.'cn to pro-
tect the haiKilooni sccioi. At c c in in  
places, piotcction was provided and 
Gover/imeni also issued orders to 
ihis ellccl but today, in the entire 

country^ iiiia(ilhon:>cd jiowei looms are 
being inslaileii and ihcse unautliui iscd 
powerlooms are produciing the same 
items vvliich liive iici-n reserved I'or the 
handloom sector. If wc lottk at the 
Hill in that b:ickgroiind, wc shall find 
that it provides for strict measures 
which is a welcome step. I think this 
will give suflicieiil protectioii to the 
people engaged in the handloom sector 
and they wt)iiM g-̂ 1 consideiable faciliti-
es. Tlie best thing would have been to 
allocate the entire domestic market to 
the handloom scctor. The handloom 
industry is not of recciit origin. It has 
been, in existence since the dawn of 
civilization in this country. Tne hand-
loom industry has been meeting ihc 
cloth requirement of the enlire country. 
If  tha total domestic market of cloth is 
left to the handloom industry, I think 
it would create a lot of employment 
opportunities and the handloom indust-
ry would get a booat. If  the povver- 
loom sector is asked lo produce Iona 
cloth, poplin, double bed sheets etc.
aad the textile industry is asked to

manufacture cloth with synthetic yar» 
or man-made fibres for export only, 
then it would give protection to all th# 
three sectors. Development of th« 
handloom sector is a very important 
part of our 20-Point Programme. If  
this sector is developed, more persons 
would be engaged in it. At present five 
crores people are angaged in it. It would 
be better if the domestic market is ear-
marked for the handloom sector. Today, 
the big pioblem is of raw material 
which is used in the handlooms. Many 
spinning mills have been set-up and are 
being set up in the private the coopera-
tive as well as the public sectors. The 
workers and the weavers arc not getting 
the yarn which should have been made 
available to them. 1 suggested that the 
spinning mills should be asked to pro-
duce that quality of yarn which is requir-
ed by the workers and the weavers of 
the area where these mills have been set 
up. It has often been observed that 
yarn has lo be purchased from other 
areas, because the workers of that area 
do not use yarn of that quality. The 
sale of yiirn should be through hand-
loom cooperatives or through State level 
handloom coipratioii.s or handloom 
dcvelopjnent corporations^ which should 
piocurc all the yarn and sell it to the 
weavers at rcdsonable prices. Similar 
is the case of silk. Silk is produced in 
Kiirnalaka. Karnataka people have 
monopolised its production. You will be 
surprised to know (hat lakhs of eocoons 
arc destroyed in Karnataka to keep the 
pnces of silk very high. The maximum 
u' e of silk, which is produced at a low 
cost in Karnataka, is made in Benaras, 
U.P. It has to be purchased at high 
prices. The Handloom Development 
Corporation is a CJovernment of India 
Undertaking. It  should import silk and 
establish a silk yarn bank. I f  the 
priccs go higher than the fixed price, 
it should release that silk to the 
weavers. If the prices remain less than 
the fixed rates, it should keep the silk 
in stock with it self. This way priccs 
of silk could be stabilised. Mr. Deputy 
Speaker, Sir. through >ou, I would like 
to draw the attention of the hon. 
Minister to one more point.

A big controversy has been raised in 
regard to the National Te;(tilc Corpora-
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[Shri Zainul Basher]
tion which is providing most harmful to 
the handloom sector. Under the Plan 
expenditure only Rs. 30 crorcs have been 
earmarked for the development of the 
handloom sector whereas i5ve lakhs 
workers are engaged in this scctor. I 
am not referring to the non-Plan expen-
diture. 1 am talking of the Plan expen 
dlture only, I am, therefore, not menti-
oning subsidy, etc. You are providing 
Rs. 30 crores under the Plan expenditure 
f#r handloom developnient. but to meet 
the losses incurred by the National 
Textile Corporation you are providing 
Rs, 120 crores every year simply because 
one and a half lakh people are engaged 
in it. I would like to suggest, through 
you, to the hon. Minister that even if 
you give Rs. 500 per month to each of 
these one and a half lakh workers, you 
will not be a loser rather you will stand 
ta gain by it. On the other hand, you 
auction allthe sick mills of the National 
Textile Corporation or liquidate them 
a.fid you will get quite a big amount 
thereby. I fy o u a cu i io n  the sick milts 
and give Rs. 500 per worker every 
month, you will be saved from meeting 
the Rs. 120 crores loss every year and 
you will not be u loser, of course, the 
National Textile Corporation is manu-
facturing very good items like Janata 
sirees^ Janata dnotis, bedshcets towels 
etc. but these things can be produced 
and are being produced by the hand-
loom industry also the handloom indus-
try is unable to compete in the market 
because of these mills. If  you accept 
any suggestion you will get rid of all 
these problems and the five crore people 
dependent on NTC would be able to 
earn their livelihood.

Mr. Deputy Speaker, Sir the Ifand- 
Iflom Development Corporation is there 
but it is a matter of regret that no 
rcspection has been given there to the 
weavers in matters concerning hand- 
looms. The weavers have not been 
associated with it. This way the Hand 
loom Development Corporajion has 
become merely a corporation of bureau-
crats. I fail to understand why you do 
Q«t want to associate the representa-
tives of the weavers with it. In this Bill 
HUo, a proviiion has been made for set-

ting up of an advisory body. Though 
you, I request the Minister to include 
the weavers representatives in this advi-
sory body as well as in the Handloom 
Development Corporaticn. 1 am myself 
not a weaver, but I do represent the 
weavers. You must include in that 
body the persons who know the weav-
ing work and are expert in this field. 
There are many co-operative societies, 
associations and organisations of the 
weavers. You can provide representa-
tion to them.

Mr. Deputy Speaker, Sir, in the end, 
I would like to request the Minister, 
through you, that the subject of textile 
should be separated from the Ministry 
of Commerce, because textiles is a very 
big sector which includes mechanised 
industry, powerlooms and handlooms. 
A separate Ministry of Textiles should 
be created to look after all the three 
sectors. You have a separate Textile 
Commissioner, a separate Textile Secre-
tary and a separate Textile Department, 
but they have been kcj)t under the 
Ministry of Commerce. The',e items 
should be withdrawn from this Ministry 
and a separate Textile Ministry should 
be created. This is the only way by 
which there can be coordination betwcn 
the three textile sectors and it can be 
ensured that there is no overlapping 
or that there is no mutual encroach-
ment upon one another’s fi^ld.

Mr. Deputy Speaker, Sir this Bill is 
a good beginning for which I congratu-
late the Minister. I know that he takes 
keen interest in the textiles and the 
handloom industry as also in the uplif- 
ment of the weavers. I offerd my good 
wishes to him for this Bill and hope 
that the step taken by him will not only 
benefit the weavers but the Govern-
ment also

13.55 hrs.

[Etiglish]

rSHRT 2ATNUL BASHER 
in the chair]

SHRI V.S. KRISHNA IYER (Ban-
galore South) ; I heartily welcome this 
piece of legislation. ] congratulate the 
young Minister wti» has piloted this Bill
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Tkis was long over-due. You should 
have enacted such a measure immedia-
tely after the advent of independence.

The hon. Member who has just 
occupied the Chair has made a very 
interesting speech. He complimented 
the young Minister who has piloted this 
Bill. 1 have also done the same. But 
because both of us are elders, we should 
advise the young Minister to switch over 
to Khadi. I will be happy if he comes 
tomorrow to the House .wearing Khadi 
clothes. The major political parties also 
have already prescribed that their active 
members should wear Khadi, because 
their objective is to encourage Khadi. 
This shows the importance they attach 
to Khadi and handloom movements.

While welcoming the Bill, I should 
at the same time warm the Goverment 
to be cautious and see that the power-
ful mill lobby does not sabotage this 
legislation. This is very important. I 
am sure Government of India and the 
State Governments will take all neces-
sary steps to see that this Bill is imple-
mented not only in theory, but also in 
spirit and action. This is very 
nece.ssary.

Just now the Minister gave an 
interesting statement. He gave some 
statistics. He said that there were 3.5 
million handlooms and also that nearly 
10 million people were dependent on 
hundloonis. Of course, 1 cannot oU- 
hand give correct statist but my infor-
mation is that the number of hand loom 
is much more. I come from the State of 
Karnataka, where great fillip is given 
to the handloom industry, and where it 
has been thriving ever since Indepen-
dence, and even before independence. 
In Karnataka, handloom has the pride 
of place. ■ Sarees from Karnataka are 
popular not only in India, but all over 
the world.

The Minister said that we were 
earning Rs- 350 crorcs worth of foreign 
exchange by exporting handloom fabrics. 
If  we give more encouragement, we will 
get more and more of foreign exchange. 
The bed>spreads manufactured in Tamil 
Nadu, Bihar silks and the Banaras 
sarees are all very attractive. India

ccrtainly is the birth-place of handloom 
fabrics. In the days of Akbar, wc are 
told, they used to manufacture sarees 
which could pass through a ring. It was 
called Dacca muslin. So, we are famous 
for handspun and hand-woven goods.

We were just now told that in the 
Plan, only Rs. 50 crores have been ear-
marked for the handlooms. whereas for 
the N r C  which is running under losses, 
a sum of Rs. 120 crores has been earmar 
ked. I would like to tell the Minister 
‘You are fighting for the cause of hand* 
looms. You should fight to get more 
funds for the handloom sector’. By this 
piece of legislation, I am sure the gene-
ration of employment would be 
doubled.

Why are we not able to solve the 
problem of unemplojmcnt even after 38 
years of Independence ? It  is because 
wc have not followed the advice of 
Gandhiji. If  only handlooms had been 
encouraged earlier, just as we are trying 
to do now, we would have solved the 
problem of unemployment to a very 
great extent. But we have failed to do 
it so far. I am sure that the number 
of ten million weavers will double with 
in a year. So, I welcome this Bill.

I would request the Government to 
be very careful. We are now giving 
great encouragen:eni and also monopoly 
to the handloom sector in the product-
ion of cortain varieties of cloth. But 
the Minister should see that the quality 
is also maintained. This is very 
injportant.

It does not matter if  wc do not have 
a reservation, but the quality, the name 
of our country for the handloom goods 
should be m.iintained. You should have 
a machinery to have a check over the 
quality of the material; that is very 
important. 1 endorse what you suggest 
ed, Mr. Chairman, with regard to saree 
and janata  dhoti. When the Janata 
Party was in power, they thought that 
they would try to bring forward such 
a legislation, but. unfortunately, they 
could not do so, because they did not 
survive for a longer period. At least, 
now you have got it. Then we thought 
that the saree should be reserved for th«
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handloom sector, that was very 
essential.
14.00 hrs.

My hon. friend ̂  the CPM member, 
had already said in the beginning that 
marketing is very important. In Kar-
nataka State, we havemade a very good 
arrangement for marketing. We have got 
marketing societies, yarn distribution 
societies and raw-material distribution 
societies. We have eliminated the explo-
itation of the weavers. At a reasonable 
rates, they are given the yarn, weavers, 
particularly the handloom weavers. So, 
the Karnataka State has taken all 
necessary steps to see that exploitation 
is eliminated not only at the stage of 
weavers but also at every stage. We 
have got the branches of marketing 
societies and the cooperative societies 
all over the State. So, while welcom-
ing this measure, I once again request, 
through you the Government to see that 
this piece of legislation, which is most 
progressive which is needed for our 
country is implemented.

We are only partially impkmenting 
Gandhiji 's dream. This was one of the 
constructive pro^irammes of (iandhiji.
Of coursc, he advocated fkll khadi hand 
woven and hand spun. Wc have gone only 
one step. Of one cou se, a day will come 
when we can give more and more encou-
ragement to khadi; khadi is a must 
because unless wc encourage khadi our 
country cannot thrive. This will help 
lakhs and lakhs of our weavers in the 
country. 1 oncc again wckotnc this 
Bill.

SHRI N. TUMlil SINGH (inner 
Manipur) : Mr. Chairman, this is a wel-
come piece of legislation; and wus long 
overdue. I represent a State where 
weaving is a prestige; and every bride 
proccssioQ should be accompanied by a 
loom and necessary accessories forming 
part of the gifts. This begins with the 
king followed by every body upto the 
lowest rung of the society.

Every family in the whulc society has 
its weavers. 1 myself belong to a family 
of  weavers, particularly, ladies in the 
family beginning with my mother and 
sister, they are all expert in weaving.
Every family, therefore we should have
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a loom or more. The handloom industry 
there has thrived not only on the econo 
mic value but also on the sentimental 
and traditional values. The legislation 
provides that the Advisory Committee 
while selecting items for reservation of 
articles should see the traditional hand-
loom product and handloom product for 
the mass utilization. The emphasis on 
the items produced traditionally is 
welcome.

The hon. Minister of Commerce 
belongs to our part of the country, the 
north eastern area. He knows what is 
the value of a handloom piece of cloth 
Every tribe, or community has got its 
own design of cloth, its own colourful 
design of cloth. Particularly when we 
see women folk in the traditional gath-
erings, and social gatherings, a person 
is distinguished by the cloth he or she 
wears.

Referring to my own Slate of Mani-
pur, there are as many as 30 Scheduled 
Tribes and communities and in the 
Valloy of Manipur the majorily is of 
Maithei community. This Maithci 

. community produces handlom cloth lor 
muss consumption and more colourful 
at that. Its design and siiucturc arc not 
only famous in the domestic market but 
they also go to the foreign markets. But 
in the tribal sector, loin loom cloth— 
the name is tdkcn from the human body, 
because it is u^ed to wear roimd the 
loins— is very popular. In the tribal 
areas it is not only popular^ but every 
household must have a loin loom. In-
variably, the weavers  arc the women,  
becausc it is a necessity in their social 
life. In thisconte.xt we sec in the market 
other products produced by powerlooms 
and mills, which are imitations of the 
products of the handloom sector. Also, 
the sanctity of the handlooms, loin 
looms, has been completely destroyed. 
In order to protect this we require a 
number of measures. This legislation is 
a very welcomc piccc It is a masure to 
jTotect the handloom scetor, particul-
arly the traditionally important items 
which do not pay cconoinically. But, 1 
would like to submit that legislation 
may not be adequate, because what is 
more essential apart from this legislation 
is, reaching the material, the raw mat-
erial to the weavers.



225 Handho/ns (Reservation CHAITRA 7, 1907 fSA K A ) Proihiction) B ill 226
o f  Articles for

In our part of the country the 
weavers are mosily poor people. They 
cannot afTord to get the nccessary 
quantity of yarn at a low cost. They 
have to depend on the local supply 
which is controlled by rich merchants 
who control the priccs of the yarn. 
Naturally, they also control the prices 
of the products. So when we comc to 
Ihe question of exporting our cloth, 
the handloom cloth to foreign countries 
some of the designs are so popular 
a difficully arises because our weavers 
cnnnot produce on such a large scale. 
They cannot produce a large number, 
to meet the demands from foieign coun-
tries. The foreign purchase order is in 
term's of lakhs of picccs of approved 
samples. They cannot produce lakhs of 
picccs. In order to nn'ct such large scale 
demands and ord/rs it is necessary that 
the handloom sector lias lo be managed 
cither through the cooperative sector or 
through some other resourceful sector, 
The weavers have lo m-et the orders, 
the vast number of orders which come 
from the exporters.

We have been talking of viability — 
economic viability DilTcrent stages of 
strength and weakness are and in 
diiferent States. In our State particularly 
handloom is such a popular cottage 
industry that every household has a 
loom, and it helps them ir  ̂ becoming 
self-employed, lak ing  this example, 1 
would like to suggest to the Commerce 
Mipiister ihat while implementing this 
legislation as effectively as possible we 
should see that raw material and other 
forms of assistance reaches the weavers 
to enable them to competc with the large 
scale producers who are only indulging 
in producing imitations. If  we go to 
big shops, even in Delhi, we can come 
across shops selling mill-made Khadi. 
They say that this is the mill Khadi. 
What is the implication of this ? Kand- 
loom items may not be khadi. But all 
khadi products must be handlooms. 
So, this imitation by big mills of khadi 
and handloom items has become 
ominous for the handioom industry.

The Bill provides for the constitu-
tion of the advisory board. But it has 
not been provided as to who should be

the members. Expertise is the guiding 
factor. I would suggested for the con-
sideration of the Minister that all the 
States should be represented thought 
their handloom directorates so that 
each State will be able to specify what 
are the items to be reserved. With 
that, the Khadi Commission, the All 
India Handloom Board as suggested by 
hon. Members on the floor of the House 
just now, and other experts who can 
provide expertise on the subject, can 
also be given accommodation in the 
Committee. The Khadi Commission 
and the Handloom Board are the proper 
authorities who know where the p rob -
lem lies. The handloom sector should 
have protection not only on the legisla-
tion front but on the material side i.e. 
providing raw material on cheap rates 
so that the weavers are not exploited by 
the big merchants who control the price 
of yarn and subsequently the price of 
the products. In order to streamline 
the production and provide expert fac i-
lities particularly in the North-east, the 
Government can set up a body in the 
corporate sector so that we shall get the 
approved samples in a large scale. This 
will provide not «nly good market for 
handloom but employment also on a 
large scale to the people of North-east 
where virtually all the families are 
weaver families, who consider weaving 
as their prestigious profession or hobby.

With these words, I support the Bill.

BFXiUM ABDULLAH (Anantnag) 
It is a good Bill. Reseivation 
of articles for production of  Yarn 
through handlooms will give a fillip to 
this industry.

The idea of having an advisory co-
mmittee is appreciable. But I would 
suggest that such of the Stages as have a 
tradition of handlooms should have 
proper representation on the committee. 
In Jammu & Kashmir States shawls, 
pashmina and silks have traditictnally 
been produced by handlooms. In order 
to preserve the tradition, production of 
silks through machines should be given 
up. Also Kashmiri shawl weavers 
should be represented on the advisory 
committee.
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[Shri Begum Abdullah]

I would also suggest that a separate 
Bill be brought for promotion of handi-
crafts.

(Translation)

SHRI MOOL C H A N D  DAGA 
(Pali) : Mr. Chairman, Sir, before exp-
ressing any doubt about whether the 
government are firm in their objcctivc 
or not, wc would like to know how 
many persons are going to be punished 
under the Control order which has been 
issued : Please prepare a list indicating 
the number of persons who have been 
punished under this order. I have not 
heard so far that such and such number 
of persons h'lve bc*cn convicted under 
the Minimum Wages Act, 1948. Simi-
larly, ‘he Government enancted Essen-
tial Commodities Act, 195'4. Please 
tell us now many persons have been 
convicted there under. Mr. Chairman, 
Sir, government are quite adept at 
enacting laws. Laws are enacted when 
you do not intend to help the weaver. 
You have said that you are cot formu-
lating a wrong policy. A provision has 
been made in the Bill for the sit ting up 
of an advisory committee of experts,
but it has not been defined. In my
opinion^ a village weaver, who has been 
doing this work right from his child-
hood, is more expert than a degree-
holder or a Government official. But in 
your opinion the Government employees 
arc more expert. The village weaver 
lived his entire life in h h  jhonpri. j ie  
did not get any benefit. You have 
issued guidelines for the setting up of 
the advisory committee. I feel that no 
body would like to become a member of 
that committee. No mention has been 
made as to how the advisory committee 
would function and when it would hold 
its meetings. It will be their discretion 
to nominate anybody as its member. 
Degree-holders who have never wovcr
any cloth, become experts without any
know-how. The village weaver, with his 
grey, beard, should be treated as an 
haadJoom expert.

SHRI B.K. GADHVI (lianas- 
kantha); It shouI<l be dycil with 
henna.

SHRI MOOL CHAND DAGA : 
What will the hon. Minister do in 
this Bill ? Ultimately^ what has been 
given to him by the Law Department is 
correct. It has been said in the Bill ;

[Eng Hi h ]

The reservation of such articles or 
class of articles shall be made by the 
Central Government after considering 
the recommendations of the Advisory 
Committee.

[Translation]

Mr. Chairman, Sir, if you are offer-
ed the membership of this committee a^ 
a representative of the weavers, please 
do not accept it. They have said that 
they would consider my opinion,

MR. CHAIRMAN ; It has been
named as an advisory commiKce.

SHRI MOOL CHAND DAGA ; 
Our Minister is very hoiicsi. He may 
become its Chairman and the decision 
of the advisory committee should then 
be final. But it is not proper for the 

Government to dissociate themselves from 
the committee and then consider the 
suggestions of the advisory committee.

In India, 35 crores of people arc 
living below the poverty line. You 
know the causes of poverty in the 
villages and you concede that it is a 
curse. Please tell us what articles have 
been reserved Tor weavers in the Bill. 
Have you defined it anywhere in the 
Bill ? The hon. Minister comes from 
North East. He may please inform us 
about the articles reserved by Govern-
ment what are the names of  the persons 
who have been challaned under the 
Essential Commodities Act ? You say 
here that articles would be reserved and 
those would be notified. What have 
you done so far ?

You have provided that it would be 
implemented three months after the 
serving of the notice. A clever Bania 
like me will dispose of his goods in the 
three months you are giving to him. 
Had you given 30 days time, 1 would 
have appreciated that. I fail to under-
stand its interpretation. Neither the
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examine properly. New laws arc being 
cnacted daily.
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[£rt^//jA]

“ Any person who attempts to 
contravene”

-even an attempt to contravene is cover-
ed ; is it something like attempt to 
murder ?-

“ Ur ;ibets (he contravention of 
any order made under section 3 
shall be deemed to have con-
travened that order .”

[  rran.\/ariort]

Ayainst whom will the attempt be 
niuik- ? So loii^ as ;i person docs not 
prodiicc floods, he cniinot be proved 
piiilty. Try to uiulersiand minutely the 
clauses framed by you. I have just now 
submitted before you -

\i:ni;/is/i]

“ ........May continue to be in
force till the expiry of three 
months from the date of such 
reservation. ”

[ i rnnslatioiij

If you issue notice in this reyard 
and jt does not rcach the village, then 
what will be done ?

[Eni>lis/i]

“ The company will not be 
liable, if it is proved. . .”

\Tian.\/atlon]

Now the times have changed. The 
people who talk of khadi do not wear it 
themselves. Class IV employees are 
asked to wear khadi. The cloth suppli-
ed to them is of inferior quality. Wea-
vers will not be benefited in this way. 
If  they arc to be benefited, you should 
start wearing Khadi yourself Charity 
begins at home. But if should you wear 
terycot and talk of  giving benefit to the 
weavers, how will it help.? Gandhiji 
had said that India would not be said 
to have attained independence as long as 
there arc tears in the eyes of even one 
poor person. Today, there arc tears in 
the eyes of crorcs of people in India.

They are in the yrip of poverty. If  you 
want to benefit the weavers, please 
make arrangements for the marketing of 
their goods. Is there any government 
agency which will purchase their goods? 
What arrcngements have you made to 
ensure the supply of raw material to 
them. ? How much loan do the weavers 
get. You claim that we earn crores of 
rupees as foreign exchange but you have 
not slated how much foreign exchange 
is earned throiiph them. Docs this 
amount include other things or docs 
this relate only to handlooms, and if 
you earn so much money through them 
then what have you done for the wea-
vers? We should know all these things 
It is my sugjicsiion (hat the Hill should 
be referred to a Committee to examine 
all these aspcctv .so that this legislation 
becomes elfcctive.

I want to raise one more point. Ihc 
punisiiment providc<l in the Bill is three 
n)onths and some fine. Is it a deterrent
punisemcnt? Why not imprisonment? 
I f  you impose a fine of Rs. 5000 on a 
person he will pay the fine. Why do 
you not make the punishment’ 
mandatory ? What I mean to say is 
that the otl'cndcrs should be 
given deterrent punishment. The 
provision that the punishment will be 
imprisonment for a period of thr.;e 
montlls to six months or fine, will not 
achicve the object of the Bill, The 
Magistrates will only impose fines. Why 
do you not make the punishment manda-
tory? The period of imprisonment 
may be seven days only but it should be 
made mandatory,

[English ]

What do you moan by cof;nizabIe 
offence?

[Translatiou\

Will the police file the challau? You 
may also tell us -

/ English]

Whether it will be bailable or non- 
bailable.

[Translation]

Kindly get the Bill examine by a 
Coinmittee. Otherwise, the Bill will



[Shri Mool Chand Daga]
h t  passed, your statement will be report-
ed by the press and it will receive wide 
coverage,

SHRI P.A. SANGAMA ; More 
coverage will be given to you.

SHRI MOOL CHAND DAGA : 
We will be given less coverage. Only 
this much will be reported about us -

[ English]

Mr. Daga also spoke.

[Translation]

They have to do their business. They 
give coverage to tho.«5e from whom they 
cxpcct some benefit.

In the end, I would only .«!ay that it 
has been prorided in the Bill that an 
advisory Committee will be constituted. 
Vou should have got some work done 
through it and given it a shape. I am 
thankful to you that you have made a 
beginning, but I would like to suggest 
that some positive work should be done. 
Slow work takes us nowhere. Work 
should be done at a fast pace and that is 
all I have to say.

With these words, I conclude. 

[English]

SIIRf PRIYA RANJAN DAS 
MUNSHI (Howrah) : Mr, Chairman, 
Sir, I support this progressive piece of 
legislation. This very piecc of legislation 
identifies itself with the stand of the 
Indian National Congress and our 
Government towards the weaker sections 
of the society and the deprived, parti-
cularly the weavers in the handloom 
industries. Therefore, I would oncc 
again congratulate the Minister for 
bringing in this piecc of legislation. 
But, I naust, at the same time say that 
the Bill itself is not a fool-proof and 
comprehensive document. Therefore, I 
would like to cite certain lacunae. I 
shall be very grateful if the Minister 
finds it convenient to appropriately 
accomniodate those suggestions.

Mr. Chairman, Sir, you know that 
a piece o f  cloth of Khadi and a piecc of 
cloth of handloom, these two pieces of
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cloth identify our national independence 
struggle. When I was a student of CIas.s 
IV, I used to read in Bengal school that 
the muslins of Manchester used to be 
brought in India by the Britishers to 
kill our indigenous indu.<;(rics, small- 
scale industries, specially the handloom 
weavers. At that time the torture was 
so extreme that in a number of villages 
in undivided Bengal weavers’ hands and 
fingers were cut. And by their blood 
the struggle was launched and a lot of 
stories are there. So, whenever I feel 
the miseries and whenever 1 see the 
miseries of the weavers I remember 
those days of the national struggle. 
Their contribution sJionld also be 
renienibcrcd. And in ibis C'ciitcuaiy nf 
the Indian Na'joiial Conj^rcss it will he 
my piivilege to sufigcst to the Mitiisicr 
to once :igain look bai.k tppon (lie 
weavers of handloom industries iind 
those of khadi also together, those who 
contributed to the higJiest degree for the 
national niovenient under the insj>iration 
of Mahatma Gjndhi,  and (his Bill 
itself, if it becomes a contprehLnsive 
one, will no doubt be a Julinite ian<l- 
maik in the history of handloom indus-
try under the Ministry of Coninicrcc.

Mr. Chairma!!, Sir, I will highlight 
certain things in this iiiii. Who are the 
people involved in tlie handloom 
industry ? I have always seen that when-
ever any picec ot legislation comes in 
this House, whatever be the good inten-
tion or motive of this, the ultimate bene-
fit does not reach the weavers ; the entire 
thing goes to the middlemen. J repre-
sent a eonstiiuency and a State where 
the handloom industry was established 
and a very traditional footing since the 
days of national struggle, that is West 
Bengal. You might have heard, and 
I think the Minister is also aware of 
the things, and if the Minister is not 
aware, at least Mrs. Sangma must be 
aware that the sareesof Tangail, 
Dhanikhali and Shantipur— these are 
the three code names of handlooms, are 
are the sarees which îre competing in 
the international market in export 
values. Even sometimes it happens that 
Banarsi silks arc not that much liked, 
but the hand loom silk sarees are liked. 
And to manufnciure one sarcc it takc^
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18 days for a weaver to constantly 
engage himself for the pattern, design 
and complctioti of the work and the 
handloom industry is such an industry, 
as you know, Mr. Chairman, that it is 
th'j only industry in the country where 
collectively the family participates, i f  
there is a loom in one unit, the parents 
wili puiticipulc, the housewives will 
participate, the children participate— 
someone is doing sonie work In my 
constituency at least 5 lakhs people arc 
involved in this handloom industry 
directly or iii'lirectly. During ray election 
campaign, also I have seen their miseries. 
What is their misery ? Th.eir misery is 
that there is a loom and the people arc 
there to work, but the yarn supplier
would be a niiddlcman who is not con-
cerned wiih the plight or the sulTerintis 
of t h e  wjavji.  He will say, ‘J will ”i\L- 
yciu yarn .  D o n ’t worry for yiirji, and 1 
wfll give you suinc wa^es, you have tu 
return tne these many sarees by this 
time.’ Diiriiig niy (.■lection conipaign I 
have Mr. ClKininan, Sir, }li it tlic 
whole n i g h t  t h t y  are on the loom. 1 
asked, ‘Wliy don’t you go to sleep 
They said. ‘Unless we ihc wlinic
thing to t h e  i i . i d e i s  iiy l u Mi o i r o s v

evening, they will not yivc u s  the 
earlier payni JDi . ’ I hi^ i> the kind of 
exploitaiion that in e.oing on. How can 
wc save the u\M\i,rs Irom this ex|>loi' 
tation ? Now we ean talk of coopera-
tives. r an'i t'leaicful (o the West Jiengal 
Govt. tiHit for the last several years they 
have established one unit called I'antuja. 
It is deljvcring goods, but wc need numy 
more lantuajs, Many more cooperatives 
and units. Otherwise weavers will not 
be protected. Ami wh.it do the traders, 
the middlemen, do ? I'hey take the 
advantage of the price -scalation ol
the yarn, they take the advantage to
exploit tile weavers. In the te.xtilc indus-
try you cannot coinpel a worker to 
work for more than 8 hours. Jf you 
cuinpcl him lo w o r k  f u r  nu>re than 
8 hours, he has to get overtime. You 
are calcutaiiny everything for the cost 
of production of the textile units, 
whether it is N'l'C or the private sector. 
But in the handloom weaving industry, 
right from the morning to the whole 
night they engage themselves to prepare 
only one saree or one kurta or one

lungi or one bed-sheet. Their total 
wage, their human power, is not countcd 
towards the coat of production in 
terms of giving the payment to tb« 
weaver, but it is taken away by the 
middleman who brings the material 
and goes to the Market. So, the major 
thrust should be that the Minister 
should immediately evolve a policy 
involving the State Government as to 
how best you can form the cooperatives 
or direct controlling units so that the 
yarn at reasonable prices will reach 
them directly. If the banking depart-
ment does not come forward, I would 
suggest to you consider one aspect of 
the thing at the appropriate time. If 
you come with a piece of legislation for 
this 1 will be grateful. You kindly form 
one handloom yarn bank for the hand- 
ioom weavers throughout the country, 
Ihat  would be exclusively for the hand- 
ioom weavers. As you are selecting a 
few articles lor exclusive production by 
the handloom industry, you select ex* 
elusive handloom yarn banks from which 
the weavers will get tlic yarn and
nobody else. Olhciwisc, 1 iim afraid, 
in .spite of yoiu’ b-'st intention, in spite 
( f̂ all the subsides and incentives that 
you provide, they go ojily into the
middlemen’s poekct. i don’t like to 
briny in any religion, castc or com* 
munity. Hut it is a fact that the
minority commuuiiy, the Muslims and 
the village poor peasantry in the lean 
months engage largely in my State in 
this imliKstry and it is they who sull'er. 
In my constituency, Mr. Chairman, 
tlicrc is, populajly in village folk called, 
Hat or ba/ar . Onee a week. In Howrah 
city, that is called Howrah Hat. It is 
the largest in the whole of India. In
one morning .S0,()()0 lo 60,000 weavers 
come to sell their things. You will be 
sorry to note that the traders from 
Rajasthan. Ciilcuttfi, and U.P. go in 
trucks and literally loot the maal at a 
throw.away price and the weavers just 
weep, tven  if weavers want to take the 
material to the market, the police 
catch them in the street and say, “ You 
give us money ; otherwise, wc will not 
allow it to move” . This is the plight.

This is the time, our Minister should 
think about it and do something. Our
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Prime Minister is telling that one 
should sec the thing with ones eyes and 
then take a decision. I, therefore^ reques 
the Minister that let him pass the legis-
lation today. There is no problem. Hut 
you kindly make a visit with your 
olflcers to Gujarat, Madias. Bengal, 
U.P., and Bihar and see the conditions 
of the weavers.

1 am net with Mr. Daga when he is 
criticising the bureaucracy. It has 
become a fashion of all politicians 
now-a-days always to accu.se the burea- 
curacy. After all, what can they do ? 
1 don’t consider that poliiiciun.s only 
arc patriot and competent and bure-
aucrats are not. After all, they are our 
brothers. We send them for exummation 
and training and preparation of the 
thiols. They are al^o learned people. 
They are also competent piople. But 
the fact remains. You take them and go 
and see what actually is tiappcning.

Mr. Chairman, I will now highlight 
two or three points about the legislation. 
Now, the legislation is incompeicnt, in 
the sense, it appears to be vague. Clause 
4 of the Bill refers to Advisory Com-
mittee. What is this Advisory Com-
mittee ? You have not said liow many 
members will be there in the committ«e. 
Will it become a committee of a thou-
sand people, a cuniinitiee of JO people 
or a commit tec of 5 peo!>le 7 Jf that 
committee is dcfiiieLl clearly and which 
section will represent in thut committee 
is spelt out, i could understand and I 
could contribute to ihe debiite mening- 
fully and purposefully. Regarding the 
commitiee, you say experts in tliis tield 
will be nominated. Who are the 
exports ? 1 would like to suy only one 
thing about why our public sector is 
suftering today, in the public sector when 
the Durgapur Steel Plant was formed 
long before Mohan Kumarainangalam 
t«ok over the Ministry, experts were 
broughtin in the public socior from ihe 
Tuta group. They were retired in the 
Tata industries. They were brought in 
to guide the Durgapur Steel Plant. It 
wa.s Billimoria and Company. They 
literally swallowed the whole thing. 1 
would like to bring this mutter before

our Prime Minister also. This is how 
you are managing.

My request is, in the advisory 
committee which is for handloom,please 
don’t bring in any people who arc 
engaged either in Modis or Phagwara or 
Reliance Textiles or any other textile 
industry. They will come here, again 
connive with somebody and spoil the 
whole thing. Please don’t bring whom-
soever is attached to this industry. 
D o n ’t bring any one of them in this 
advisory committee. This is my humble 
suggestion. ] f 1 find any person from 
this industry in the advisory commitiee, 
1 will bring up that issue in the House 
again.

My second suggestion is, in regard 
to weavers, how you  will select weavers 
‘representatives. In the respective States, 
there are some organised sections of 
weavers, I don‘t mind which Party they 
may belong to. Hut you should see Ihat 
the lepresentation cunies directly from 
the weavers and not from the middlemen. 
If Mr. Narayan Choubey and myself 
become weavers’ leaders, please don’t 
trust us. Y o u  take a person who is 
doing weaving and put him in the advi-
sory committee. Then only your legis-
lation will be competent.Otherwise, t h iS
advisory committee means nothing.

The Advisory Committee would reco-
mmend to the Government. I wish in 
your reply you would say that the reco- 
inmenilations of the Advisory Commitee 
will be fully accepted. If you say agin, 
as in our Questlon-Answer session, reco 
mmendations have been received and the 
matter is being looked into, then 1 think 
you are not doing justice to the weavers. 
You must be very fair to them. Recom-
mendations must be implemented by the 
Government. Otherwise^ this legislation 
itself is a recommendation and not a 
piece of legislation.

Lastly, 1 would say something about 
the punishment. Here, I find there is a 
main lacuna. 1 do not know who drafted 
this legislation.

With a little knowledge of law, I can 
give you an idea. If you look at clausc 
10, it says :
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“ Whoever producer nny arliclc 
or class of articles in contraven-
tion of an ordci made under 
section 3, shall be punishable 
with imprisonment for a term 
which may extejid to six month.s 
or with fine which may extend 
10 five thousand rupees.”

Now, if J hit a man or kill a man, 
the digrec of punishnient is dilkrent,  as 
you know. Here-—your ollicers might 
have drafted i t— you have to spell out 
the degree of putii.'ihment. If I possess 
articles worth Rs I lakh, my punish-
ment is, .six months’ imprisonment and 
a fine of Rs 5U00 and, if i possess ar t i -
cles worth Rs. ] crore, then also my 
punishment is, six months’ imprison-
ment and a fine of Rs. 5000. ll is a wide 
open t>aie. The traders will jump 
through it. If they can use some other 
looms lor which you £.re planning to 
exclusively select articles to produce and 
if they can board articles worth Rs. 1 
crore, they will send their representatives 
to a court of law who. will get a punish-
ment of six months’ imprisonment and 
a fine of Rs, 5000. They will come back 
and their net profit will be Rs.99,95,000.

Is it a fair piece of legislation ? J 
want to know : Who drafted it ? You 
will have to mention the degree of punish 
rnenl according to the quantity seized. 
This will open a flood gate. This is un-
fair. flow can you help the weavers 
in this way ?

J conclude by sayijig that you have 
to help the weavers of Midnapure, the 
target weavers’ community in West Ben-
gal, and the weavers of Nadiad, Howrah 
Hooghly, Bankura, etc. You kindly sec 
with your own eyes, involving the State 
Government— this is a matter in which 
you cannot do on your own —that the 
cooperative movement is strengthened 
and a direct liaison is made with the 
llandloom Yarn Bank,

I also want to ask: Whom will they 
complain to ? What is the mechanism 
in the Bill ? Supposing in a remote 
village, the weavers feel that some of the 
selected articles are being used by some-
body else I ask to whom will they 
coEnplttin ? Are they to complain to lha 
Advisory Committee V What is the

mechanism ? Who will operate it '! Is 
it the Central Government agcncy or the 
State Government agcncy ? This is also 
not clear. In respect of the customs and 
lixcise matter, it is the Central Govern-
ment which operates. In this matter also, 
you will have to define who will operate. 
Otherwise, it will become meaningless.

These are my suggestions. Once again 
I would request the hon. Minister to 
kindly revive the handloom industry of 
West Beogal which gave you the 
life and made a tremendous contri-
bution to the national freedom 
struggle. The weavers are the most 
atTected sufTcrers because of the freight 
equalisation policy. When you talk of 
national integration and you allow the 
weavers to suffer because of the freight 
equalisation policy in respect of cotton, 
we will say that it is hypocrisy.

With these words, I conclude and I 
request the hon. Minister to consider my 
suggestion.

SHRI E. AYYAPU REDDY (Kur- 
nool) : Mr. Chairman, Sir, I also join 
the majority of hon. members in congra-
tulating the hon. Minister for bringing 
forward this piece of legislation. But I 
will add a rider to my congratulation, 
“ You shall not encash your congratula-
tion until you issue a Notification under 
Clause 3 of the Bill.”

Clause 4 contemplates an Advisory 
committee. I'his Advisory Committee 
has to advise having regard to (a), (b), 
(c) and (d) mentioned in Clause 4. That 
means an Advisory Committee has first 
to be constituted; then, it has to go in-
to (a), (b), (c), and (d); then^ it has to 
make a recommendation; then, the 
Government will have to accept the 
recommendation and then the Govern-
ment will issue Notification specifying 
the articles reserved for the handloom 
industry.

May 1 know how much time the 
Government is going to take for issuing 
a Notification under Clause 3 ? Let the 
hon. Minister give us an assurance that 
at least within a year, after the Passing 
of this Bill, the Notifieatiou under
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Clause 3 will be issued. Will he assure 
us that at least within a month, after 
wc pass this Bill, an Advisory Committee 
will be constituted ? Otherwise, the 
Passing of this Bill wilJ merely give a 
vague protection. But nothing concrete 
will come to the handloom industry.

I would have been happy if the Bill 
contained a Schedule mentioning the 
articles which are reserved for the hand' 
loom industry. Certainly, the Govern-
ment must have the data, the materia] 
and its policy before thinking of this 
piece of lesislation. If  it had its policy 
and data and material relating to the 
handloom industry, I do not see any 
reason why it did not come forward with 
a Schedule attached to the Bill specifying 
the articles which arc exclusively reserv-
ed for production by the handloom 
industry. It is a normal practice to 
come forward with a Schedule and 
reserve the power to amend the Schedule 

according to the cxi^jcncies and the needs 
of the time. But no such Schedule n, 
there. So, the Government is still not 
definite with regard to what specific 
items it wants to rescivc for the hand-
loom industry. This is really unfortu-
nate because we are trying to give 
statutory protection to a very basic 
industry which is very well-known in 
India and throughout the world. 35 Do 
we remember the fact that in our free-
dom struggle, the protection to this basic 
industry was one of a i article of faith ? 
It i.s a pity that even after 35 years of 
our independence, we arc merely think-
ing of giving statutory protection to this 
handloom industry.

I again iexpect that the hon. Minis-
ter must give us an assurance within 
what time they are going to constitute 
this Advisory Commiitcc and within 
what time they arc going to issue a noti-
fication under Claus;; 3.

I agree with the previous speaker 
that so far as the Advisory Committee 
is concerned, the qualilications to be 
Members of the Advisory Co.mmittcc 
have not been specified. The only quali- 
lication is that they must be considered 
(o be experts by the Government. That

is the subjective satisfaction of the 
concerned person that these are all 
experts. I hope this lacuna which has 
been pointed out by the previous speaker 
is filled in the rules. At least, the rules 
vvhicli arc made in exercise of the subordi-
nate legislation may specify the qualifica-
tions of the persons who arc going to 
act as Members of the Advisory 
Commiuee. In this connection, 1 would 
urge the Minister not to forget that at 
least two Members from Lok Sabha and 
one Member from the Rajya Sabha are 
to be on the Advisory Committee which 
is going to be constituted under 
Clause 4,

Are certain nrticlcs which are well- 
known like sarecs and dholis to be re-
served exclusively for the handloom 
sector? The new t^'xtile policy has not 
yet been spelt out. In the presidential 
addrcsi itself it was meiUioned that the 
new textile policy is under consideration 
and the Government is going to spell it 
out during this Budget Session. The 
new textile policy has nut b̂ .eti spelt 
out. In fact, my ret|uest to llic; hon. 
Minister is that at least he should give 
us a rough skctch of ih^ new textile 
policy. He has not bc.-n ahlj lo answer 
that point satisfactory.

To add to the vagueness, the Bill 
itself suffers from many vngue clauses. 
Nothing specific is mentioned there, i f  
the hon. Minisiei: thinks that simply by 
reserving certain items exclusively for 
production by the handloom industry, 
the handloom industry will be saved, he 
IS not correct. Ii is well and good so 
far as giving protection to production 
is concerned. But what is neccssary is 
protection with regard to marketing 
also. The previous hon. Member from 
West Bengdl said that most of the 
products of the weavers are accepted. 
It is because the middlejncn come and 
purchase their producc at throw-away 
prices and their economic poverty still 
remains. 1 may ,say in Lhis connection 
that il is left to the Government of 
Andhra Pradesh lo give adequate pro-
tection to the handloom industry. Every 
year the Government of Andhra Pradesh 
purchases the entire stock which rema-
ins with the handloom industry and
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sells it to the purchasers at a subsidised 
rate. I would request the Union 
Government to extend financial support 
to all such States which are going to 
protect the handhiom industry. You 
extend your support financially. We 
will then be able leally to do justice to 
one of the articles of faith which ins-
pired the freedom struggle. That also 
may be spelt out at least in the rules or 
while constituting the Advisory Commi-
ttee, the Advisory Committee niiiy be 
empowered also to make recommenda-
tions with regard to the marketing 
facili(i-'s that must be provided lo the 
handiooni industry.

Of course, the penal clause, 
whieh is Clause JO, imposes only
a small scntencc of six monihs’ 
imprisonment. This is not cnougli. Jt 
must vary acct)idiiig (o the dcgice of 
violation which a person commits. If  it 
is a mere technical violation, he may 
escape with a fine, but if it is a whole-
sale fraud on the Act, be must be 
punished much more severely than
merely sentencing him to six months 
imprisonment.

On the whole, v,c welcome this Bill. 
The lacunae which have been pointed 
out in the various Clauses may be filled 
up in the rules. I expect the hon.
Minister to give us an assurance that
the protection will malerialisc within at 
least six months after we have passed 
this Bill.

PROF.  N G.  R A N G A  (Guntur)  : 
Mr. Chairman. Sir, I welcome this Bill, 
and I am glad to find ihat the leaders 
of the Opposition also are welcoming it. 
I am sure the whole House would be 
grateful to the Government for having 
come forward at long last with this 
Bill, with this first tangible, purposeful 
and necessary protective step, in order 
not only to develop but also to protect 
and safeguard the interests of the hand- 
Joom weavers and the sellers. More 
than four crores of people are engaged 
in this industry, many times more than 
what are engaged in the textile industry, 
in the organized textile industry, in the 
powerlooms, and also in the unlawfully 
organized and functioning powerlooms.

Indeed, it is the biggest cottage and 
small scale industry, and most of the 
workers who are employed in it are 
self-employed people. They are their 
own masters, the work in their own 
homes, on their own looms, and unfor-
tunately, because of that, they have not 
been protected as well as they should be 
by the governments in the country, the 
State Governments as well as the 
Central Government.

It was from the vt i v inception of 
our struggle for freedom our national 
leaders were very keen that this industry 
should be protected, that these workers, 
the self-employed people, should be 
honoured and protected. Unfortunately, 
the British Government did not do 
much although it began, during the last 
two decades of its regime, to do sojne- 
thing for them. Jt was only after we 
achieved freedom that the Planning 
Commis^sion has paid special attention 
to the needs of these people on the 
lines that were .‘suggested for several 
decades even when the Briti.>h were 
there by the All India Handloom Wea-
vers Congress. Initial steps were taken 
in the south-in Karur and in several 
places in Andhra and we oiganised what 
is known as the All India Handloom 
Weavers’ Corigres.s. We began to ask 
for this kind of protection that is now 
sought to be provided by this Bili.- 
reservation of certain weaves for the 
handloom weaving industry. Halting 
steps were taken. There was a Cottage 
Industries Boi.rd, L;iteron there was 
a Hnndloom Board, But not one of 
them could touch the fringe of the 
problem. After a time, two very enter- 
prisipg, able and patriotic leaders arose 
from among the weavers themselves, the 
late Somappa of Yemmiganur and 
Pra^ada Kotiah who is fortunately still 
alive with us - these two people arising 
from the ranks of the handloom wea-
vers took up the leadership of the All 
India Handloom Weaveis’ Congress 
and they began asking for protection- 
first against the textile industry and 
Jater on against the ubiquitous inter-
polator, the powerloom. The govern-
ment somehow was hesitant as to what 
lo do between the powerloom and the 
textile industry on the one hnnd and
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with the handloom weavers on the 
other. Then we had another good 
friend from Bihar, the late Dr. Ansari. 
He was a Minister there in the Cong-
ress government. He also gave us a Jot 
of support Recently we have been 
having another frora Hathras, in 
Ahgarh, Mr. Sahayogi and several 
others. All this time we have been 
asking to eo-operatise this industry so 
that these handloom weavers working in 
their homes and on their own looms 
could be brought together and provided 
organised strength in order that they 
will be able to get all the inputs like 
cotton yarn, dyes and various impor-
tant implements at reasonable prices. 
During the war we had to pay very 
heavy prices indeed for obtaining dyes 
in our country because imports were 
stopped and afterwards the protection 
that was given by the war economy was 
not available and weavers had to pny 
very high prices indeed for the yarn on 
the one side and for the dyes on the 
other and also for the implements. Not 
much protection was given. Yet some 
effort was made in order to develop the 
co-operative movement among these 
weavers. We wanted it to cover all the 
wearers. Even now only upto 50%, I 
think, of the weavers have come to be 
given some kind of protection by way 
of cheap credit and on reasonable terms 
and by means of supplying yarn at not 
reasonable prices but at prices which are 
not extortionate. Exploitation was 
going on because marketing was not 
organised properly. Some steps were 
taken for improving cotton handloom 
exports. Some protection was given bv 
the Government also by way of subsidy 
and rebate. But all these things were 
not enough.

Just as in the ease of industrial 
workers and farmers, every year their 
problem has got to be tackled io a very 
careful and consistent manner, so is the 
position with the weavers. Their 
problem cannot be solved once for all 
by any kind of legislation like this. 
Every year their interests have got to be 
safeguarded by the Government - by the
govermncnt the kvci find the

government at the Union level also and 
a regular and consistent programme and 
policy have got to be adopted by the 
governments at all levels. It is being 
done ? Is it being done but not so 
satisfactorily. They key thing is this 
reservation. This has not been done 
all this time. Even now my hon. friend, 
Mr. Reddy from the Opposition has 
sounded a note of warning. It has got 
to be implemented carefully.

15.00 hrs

Are we quite sure that it will be 
implemented carefully ? Who is going 
to implement this Bill when it becom-
es an Act ? IL should be the State 
Governments and also at the Union 
level. Can we be sure that they will do 
it satisfactorily and effectively ? herc- 
fore, there is need for the weavers, orga-
nisation itself to be properly ornaniscd 
and developed. It can be done in two 
ways - one, by subsidising their non- 
ofticial organisation ; seeond, by giving 
represejitation on all the concerned 
organisations to the handloom coopera-
tives at all levels. In this direction 
also no effective steps have come to be 
taken till now and they have to be taken 
hereafter.

15. 01 hrs.

[MR. DHPUTY SPbAKI R in the cfiair\

Th(;n, Sir, what arc the weaves 
which should be reserved for the hand-
loom weavers ? How is it to be done ? 
It has got to be distributed between 
these three sectors, the big industry, the 
organised textile industry, the power- 
loom and the handloom weavers. And 
where are the powerlooms ? How many 
of them ? A proper survey has got to 
be made. But till now - it is most un-
fortunate, Sir, not one of the State 
Governments is able to make a proper 
and reliable survey. Secondly we have 
asked the State Governments as well as 
the Union Government not to give licc- 
nees to any more powerloom. They 
said they were going to take some steps. 
What happened ? Without any licence 
at all power looms have come into 
existence, or rather, have been allowed 
to conic into existence through the
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connivaoce of the local police and other 
officials and also with the help of some 
of the politicians of political parties. It 
does not matter which party it is This 
has got to be stopped. And then, as 
between these three sectors justice has 
got to be done. Till today we know 
that organised industry is able to get 
yarn at whatever price it considers to be 
reasonable. But the handloom wea\ers 
are not assured of proper and adequate 
supplies at reasonable prices. Steps have 
got to be taken in this regard. 
No. satisfactory steps have come 
to be taken (ill now. Some steps 
are being taken, but what is 
the use ? It is only placing at their 
disposal some 10°^ or 15% as much of 
the yarn that they need. For fhe rest 
of it is they are at the mercy of the 
market. Therefore all the yarn that 
they need has got to be purchased en 
bloc ^rom time to time according to 
some kind of reasonable schedule from 
the textile mill industries. Then, second-
ly, Sir, some textile mills have got to 
be organised by the handloom weavers 
themselves. This policy was adopted 
by the Government. Some textile mills 
have come to be organised on coopera-
tive lines, Also preference mu':! be 
given to the weavera themselves. Some 
weavers are rich enough ; some others 
can come together. They have to be 
encouraged to organise textile mills. 
Yarn is to be taken over at stated 
prices, at remunerative prices. True. 
But at the same time textile mills should 
not be allowed to profiteer at the c){- 
pense of the handloom weavers. This 
sort of profiteering at the expense of 
the handloom weavers so far as supply 
of yarn is concerned is a continuous 
process of exploitation which is going on 
and it is a running sore and somethinc; 
very effective has got to be done in this 
regard. After having done th.it, and 
these weavers are given the onnortunity 
of producing th?se clothes, what is to 
be done in regard to all these people 
who are employed bv the weavers them-
selves on looms, privately ownfd as well 
as cooperatively owned Should they 
not be protected also ? Should they 
not be given the same kind o f  protec-
tion if not fhe same high level of wages 
as the industrial workers ? They have

got to be protected, Sir, There should 
be a minimum wage fixt^ from year to 
year and that must be made liable to be 
paid to the weavers engaged on the 
looms owned, organised, or brought 
together by the cooperatives. In all 
these directions effective steps have got 
to be taken but till now not much has 
been done. Although a beginning has 
been made in every direction, great 
credit is due to the Congress Govern-
ment, anyhow post-independence 
Governments. Even during those days, 
Janata days also, handloom weavers 
were sought to be given some protection, 
but not as effectively, not as conscious-
ly as has come to be done during the 
last five or six years, thanks to the 
20-point programme. But this 20-point 
programme does not go so far enough. 
There are States in North-Eastern 
region. The whole of Assam and all 
the 5 or 6 States are in the North- 
Eastern region where it is not merely 
money-making industry. It is a home 
industry. Every woman before she gets 
herself married must become a good 
enough weaver. That is the very first 
qualification. Otherwise she would not 
find herself suited for marriage and that 
industry in (hose States has got to be 
provided special protection and thought 
has got to be given as to how far and 
in what manner they should be protect-
ed. So is the position also in other 
States like Jammu and Kashmir. They 
work on the production of blankets and 
carpets in many of the States, in many 
of the districts like Aligarh in Uttar 
Pradesh these carpets are beine manu-
factured. T^'ey are being exploited for 
a very lone time. They would have to 
be protected.

T have been suggesting, in addition 
to those things, that there <houId be a 
separate Depnrtmcnt and if possible, a 
separate Minister for hard loom weaving 
industry and other cottnpe industry at
the State level, at the Union level. My 
hon fricrd, Mr Sancma. fortunately for 
US, hails from that region where it Is an 
important industry, anert from a g r i c u l -

ture. It is in the tribal areas. Now. I 
would rrquest a Minister like him to be 
specially charged with this responsibilify 
of protecting the cot’age industries as a
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whole and more especially the handK)om 
weaving industry working on cotton silk 
and wool and various other things which 
go to the making of carpets and various 
other decorative things. This has not 
been done by the Gcvernment of India. 
1 do not know whether they have got a 
separate department for the handloom 
industry, for the textiles. If they do 
not have it, I would hke them to initiate 
steps in order to have and build up an 
effective, knowledgeable, competent and 
powerful Department with a Minister to 
be in charge of it.

Sir, look at the cursory way in which 
the: framers of this Bill in the Law
Ministry and also in the Textiles Depart-
ment have gone about it. They say that 
there has to be an Advisory Body. What 
is that Advisory Hudy ? Who are to be 
its Memb.'fi ? How are they to be
recruited ? How are they to be chosen ? 
Is it to be a representative body ? Is it 
to be a psirman^int body and for how 
long ? No dt;iails are given here at all. 
Not even any mention has been made.
They say that the rules would be provid-
ed. As usual it is being done in an 
arbitrary manner by our Government 
here. Here they have simply put it as 
an Advisory Body. In fact, this k i id  of 
disability is not special to this Bill. It 
has come to be the special prerogative 
of the Law Ministry as well as other 
Ministries in our Government. In regard 
to almost all the Bills that come up here 
before this House, they seem to think 
that everything should be left to ihe rule- 
making power and those rules should be 
placed on the Tabis of the House. We 
do not know. We have no information.
I have given notice of an amendment to 
this Bill and one or two Members have 
:ilso supported that. Even after we have 
given notice of it, ihi'y do not take the 
trouble to call any of us and ask ‘what is 
it that we can do in this matter’. This Is 
not the way, my d^ar friends that legis-
lation has got to be placed before us.

First, I would like to congratulate 
my hon. fri'^nd for having placed this 
Bill before the other House, got it passed 
and then brought it here, I hope we

would be able to pass it before we 
adjourn for the day. But while passing
it, 1 would like my hon. friend to exer-
cise resilience of mind and decision and 
consider the amendments that we have 
placed before the House and give serious 
thought to them. I hope they have 
already given, if they have not been 
carried away by the usual habit of 
taking for granted that all the amend-
ments will either be negatived or will be 
withdrawn. Given some thought to it 
even within the few hours that are there 
at our disoosal and try and come for-
ward with their own amendments if they 
cannot accept our amendments and
give necessary shape to the Advisory
Committees.

Finally, I would like to pay my 
tribute to the crores of handloom wea-
vers who have remainid loyal to this 
industry in spite of this competition that 
they had to face from abroad in those 
days and from the textile magnates 
during the first three or four decides of  
our freedom and also from this nefari-
ous organization which has shot into 
prominence as a terrible competitor to 
the handloom weavers, '.hat is the 

powfrloom owners.

I would also like to pay my tribute 
to those handloom leaders who have 
b^cn fighting for these people in different 
parts of the country.

In the end, I thank you^ Sir, for 
having given me this opportunity o f  
supporting this Bill.

fTransla/ionl

SHRI VIJAY KUMAR YADAV 
(Nalanda) : Mr. Deputy Speaker, Sir, 1 
rise to support this Bill. Many loop-
holes have been pointed out in this Bill. 
It would have been better if a comprehe-
nsive Bill could have been brought after 
considering all these aspects.

Mr. Deputy Speaker, Sir, the hand-
loom industry is an industry which plays 
a vital role in the economic life of the 
country. At the time when the era of 
industrialisation had not dawned in oui 
covmtry, this industry held an important 
place in our economy. Even at that 
time this industry was highly developed.



249 Handlooms (Reservation CHAITRA 7, 1907 (S a KA) Production) b ill
o f  Articles for

250

It is said that once the daughter of 
Aurangzeb came in the court wrapped 
in muslin of Dhaka and despite several 
layers thereof her body was clearly 
visible. What T mean to say is that the 
cloth used to be very fine at that time. 
I f  we look at the muslin of that era, 
we find that today we are far behind in 
the matter of the development of this in-
dustry. Hon. Members know how ihe 
Britishers ruined this industry. The 
condition of this industry in our State 
is pecuh’ar. The handloom industry and 
the plight of the weavers are closely 
inter-linkcd. It is regrettable that the 
Central Government are not taking due 
interest in the development of this 
industry. So far as Bihar Is concerned 
60 to 70 percent of the cooperatives are 
fake and exist only on paper. The 
weavers nre supplied with yarn to pro-
duce cloth and there is also a provision 
of rebate from the Government. But 
actually what happens is that the weavers 
do not take yarn and the production of 
handloom cloth is shown only on paper. 
In this way, that entire money is misap-
propriated. It is a matter of regret that 
on the one hand we want to ameliorate 
the lot of the weavers but on the other 
hand swindling Is indulged in through 
the cooperatives, which gives a severe 
blow to the economic condition of the 
weavers. On record it has been shown 
that lakhs of metres of handloom cloth 
have been produced in Bihar But what 
is the reality ? There is so much 
bungling th.?t hardly 25 percent of the 
cloth is actually produced. I have no 
information regarding the other States. 
But some hon Members have mentioned 
here that cooperatives are running satis-
factorily in their States In Bengal (he 
cooperatives are running well. It is good 
because we have been as*:ooiated with 
the cooperatives from the v^rv bei'inninp. 
But the condition in my State has 
deteriorated in this regard.

SHRI RAM PYARE PANIKA 
(Robertsganj) : The same condition
e.xists in U.P.

SHRT VrJAY KUMAR YADAV : 
In U P. the condition is the same, as 
my friend has said. If the Central 
Government want some improvement in 
it, some action would have to be taken,

otherwise the funds released by the Centte 
would not be utilised properly and there 
would be no improvement in the lot o f  
the weavers. The Government would 
have to ensure that the yarn made avai-
lable to this industry reaches the actual 
weavers regularly and there is a proper 
market for their goods. Only then, the 
lot of the weavers would be ameliorated. 
The coopeiatives cannot undertake the 
work of marketing. Today, there are 
weavers in our country who produce 
bedsheets, curtain cloth, towels and 
other cloth of superior quality which is 
in great demand in foreign countries. 
But according to your report, the export 
of handloom cloth has declined. If  this 
is true then Government are responsible 
for it. Proper publicity of the handloom 
cloth in foreign countries is not being 
done and your department is not taking 
proper initiatives in this respect, even 
though this is a hii;hly labour oriented 
industry in the country. If  the Govern-
ment could allocate more funds for the 
development of this industry and provide 
all kinds of facilities, including super-
vision, then the economic condition of 
the people would definitely improve. It 
would particutiirly be helpful in lifting 
the people above  the poverty line, which 
Is also a part of the 20-Point Programme. 
While supplying yarn to the weavers, it 
should be ensured that the price thereof 
is low enough to enable the weaver to 
find a ready market for his cloth and 
also earn rea.«;onablc wages. The Cent-
ral Government have fixed Rs. 8 50 as 
minimum wage for an unskilled labourer 
but in Bihar this is not being paid. I 
do not know about oiher States, but In 
my State the weavers are facing acute 
unemployment They are being exploit-
ed. No yarn is made available to them. 
Those who are able to pet yarn and 
produce cloth face difficulty in marketing.

T shall rot take more time on this 
snhject but I want that a comprehensive 
Bill should be brought forward in which 
care should be taken of all the.ce things. 
The pres nt Bill should be passed because 
there is no question of opposing it. I 
also want to say that arrangements 
should be made for ensuring sufficient 
stock of y.Trn at the ccntres of (he wea-
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vers ro that they may get guarantee of 
regular employment.

With these words, I support the Bill. 

[Eng fish]

SHRI N. DENNIS (Nagercoil) : 
While supporting this Bill, I wi^h to 
make the following points :

The handloona industry is the oldest 
industry in the country. It is a cottage 
industry, is labour-oriented and it 
provides employment opportunities to 
the largest number of perspns in the 
country, next only to agriculture.

The handloom industry is now 
facing lot of probloms. Clothes pro-
duced are not sold in the market. There 
are, huge stocks without adequate 
marketing. So, there is wide-spread 
unemployment. The people enpagcd in 
this indusiry live in poverty-stricken 
conditions, and are on the verge star-
vation.

The handloom weavers are spread 
throughout the country. Whenever ihey 
face a problem, it would spread through-
out the country. So, the problems faced 
by the weavers should be tackled 
cffdctively aad immediately. Weavers 
are facing difficulty in getting yarn at 
the proper time. Yarn is not regularly 
supplied The cost of yarn is very high. 
Yarn should be supplied at the ex-Mill 
price, without (axes. Whenever the price 
of yarn is increased, the cost of produc-
tion goes up, and the co^t of cloth 
would also go up. There should be a 
proportionate increase in marketing or 
else it would create a lot of problems.

Now there are difficulties in mar-
keting. That is the biggest problem 
facing this industry, and it has to be 
solved. The handloom sector has to 
compete with the mighty mill sector, 
and also the power-loom sector for its 
survival. So, it is highly necessary to 
bring in a legislation. This legislation 
would protect the interests of the hand, 
loom weavers. There is already rese»-« 
vation of some items, The'^e measureg 
helped in bringing about improvements 
in this industry. This legislation is

highly essential to protect the industry 
and its growth eflfectively and in a 
better way.

This legislation would not, o f  
course, solve all the problems : but it 
is a very important approach for the 
solution of many of the problems 
faced by the handloom weavers. It 
would give relief to the industry and 
also to the weavers.

Government attaches a lot of im-
portance to this industry. In the revised 
20-Point Programme of the late Prime 
Minister, item 18 is for the promotion 
of this industry. In recent years, there 
is a lot of improvetnent, and increase 
in the export of handloom clothes. Due 
importance is given to the promotion 
of this industry.

T would like to make the following 
suggestions for the solution of certain 
problems faced by the weavers :

Weavers are finding it difficult to 
get yarn. My request i<; that steps be 
taken so as to enable them to get yarn 
at a chcaper rate regularly.

Marketing— domestic and export- 
has to be increased.

Steps have to be taken for the 
modernisation of equipments and also 
improvement in the quality of design 
a n d  also in the qualitv of clo(h pro-
duced by the handloom weavers.

Regarding credit, now the hand-
loom weavers are facing a lot ®f diffi-
culty ; they should be provided with 
adequate credit facilities at nominaf 
interest. Steps have to be taken to form 
more and more weavers co-operative 
societies wherever there is no society.

At certain places, the required count 
of yarn is not supplied : that has to be 
looked into and it has to be supplied.

There is lot of cotton in the market. 
There is ghut in the market. The price 
is also low. But the price of yarn is 
going up. This conflicting circumstance 
has to be examined and remedial 
measures have to be taken to protect 
growers of cotton as well as weavers.
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The hon. Minister has stated that 
a new textile policy would be evolved 
soon. I would request the hon. Minister 
that the solution of these and other 
problems of weavers should find a place 
in the new textile policy and in the 
Seventh Five Year Plan also.

A system of rebate for the sale of 
handloom product was introduced. 
There is accumulation of huge arrears 
of rebate to be paid to Tamilnadu from 
the Centre—an amount of Rs. 7 crores 
are overdue. Phis has to be paid back 
immediately.

The products manufactured by 
powerloom are market as handloom and 
are marketed and sold as such. This 
malpractice has to be curbed. Thank 
you.

SHRI B. K. GADHVl (Banas- 
kantha) ; Although practically one 
wciuld not like to spenk aii’ainst the 
powerloom, when we think of protec-
ting the handloom, then among the 
three sectors, that is textile industry, 
powerloom and handloom, I think powor- 
ioom has unauthorisedly come up and is 
eating into the vitals of both the sectors—
handloom as well as textile industry ; 
and it is difficult for government even 
to check the irregular growth of  the 
unau'horised powerloom sector. I am 
sorry to say that even the Textile Com-
missioner, who is supposed to regulate 
them, has failed to do so.

The Report of the Estimates Com-
mittee also on this matter is before 
the House. Therefore, now what has 
happened is that even the Textile Indus-
tries where there are better chances of 
safeguarding the interests of the wor-
kers— some of the major textile indn.<- 
tries— are getting fheir cloth manu-I^
factured through powcrlo.om^s and 
branding them as cloth manufactured 
by them. It is a man-made fibre. Tt Is 
also in ihe sphere of cotton. And, 
therefore, when it has been r»ec!r»red that 
a new textile policy is to be formulated,
I would be hapny if Government takes 
a comprehensive view about the role of 
the powerlooms, irregular growth, un-
authorised growth eating away, eating 
into the vitals of those handlooms as

well as into the vitals of the textile 
industry. So far 'as the handlooms are 
ooncerned, they have a glorious history 
and the accusation is rightly made 
against the Britishers that our hand-
loom -and cottage industries in the 
villages were totally killed by them. 
Perhaps this is the only industry where 
singly it employees the second largest 
number of workers or people, after 
agriculture. The figures given here 
show that four crores of people are 
employed in them. I would say that 
more than two crores of families are 
employed because not only the workers 
are engaged, but right from the child, 
the enlire family works on the hand-
looms.

This Bill contemplates reservation 
of certain articles for exclusive produc-
tion by handlooms. 1 am afraid, that 
on this count a very unified effort will 
have to be made by the Government, 
because we have got experience that 
many articles which can be manu- 
facMired in thi’ smnll scale sector and 
the cottage industries, are being manu-
factured by the MRTP companies. 
We know that tooth paste, tooth brush, 
shaving soap, bathing soap are all 
minufactu’ed by Tatas and Godrej, 
which are M R T.P. companies. And, 
we cannot do anything about it. So, 
when the Advisory Committee takes 
up the qurstion of demarcating the 
articles to be produced in thf’ handloom 
sector, I hope that the Government 
would not b^ yielding to pressure— be-
cause pressure will be built un against 
it. There are very powerful lobbies 
against such demarcalion. which want 
that thosi? articles should nOf be exclu-
sively earmarked for the handloom 
sector only Therefore, a view has been 
exnresscd by very senior Members of 
this House, includin" our Deputy le>ider, 
Prof. Rang^ rhnf the formation of the 
Advicorv Committee is of the greatest 
impo’fance B'ciuse. otherwise that 
Comn)ittce\ rrcommcndntions would be 
of very vital imporancc for compartmen- 
talisinc the articles and reserving them 
oxcli:sivcly for the handloom stctor 
If that Committee is not given strong* 
powers and if it is not represented pro-
perly, then that Committee would be
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only a nominal committee. Therefore, 
on tlws count, 1 share (he views expres-
sed by the other Members and I also urge 
upon the Government to give a serious 
thought to the formulation of this 
Advisory Conimiltce.

Secondly, about the availability, 
although steps arc being taken at a slow 
speed lo  help  out this sector subsidies 
are given, rebaie.s are given, Rs. 30 
crorcs have been allotted for develop-
ment of this indusiry, but still, this in-
dustry is in need of help. It is there in 
silk weaving, it is also there in cotton 
weaving, and in wool weaving also it is 
there. And this handloom sector 
produces articles which have got a great 
potential market abroad. Theicfore, 
my submission is that some urgent 
elforib to have this handloom sector in 
an organised way need to be made. 
Of course, there are cooperatives. But 
unfortunately, now the cooperatives 
also do not come upto the expectations. 
In Gujarat we have tried our best with 
regard to this sector, but cooperatives 
have no( com« upto the expectations. 
Therefore, it is all right that we will go 
on forming cooperatives but some 
device will have to be thought out so 
that weavers get better facilities regar-
ding availability of raw materials like 
silk, yarn, evt n starch and implements 
and marketing The crux of the problem 
is that niiddie-men usurp the profit, 
Tod;)y, evi.n thoueh cooperatives are 
selling tlieir products, more profit is 
going to the middlemen. Therefore, the 
share which should devolve on the 
workers is not coming. So, under 
distress they arc continuing with this 
profession. Therefore, we should relieve 
them of this distress.

This industry employs about two 
crores of families in the country all over 
right from south to north and from east 
to wc' t, I hope that a more comprehen-
sive measure will be thought out by the 
Govetnment. I am surr, even after 
passing this Bill, Government will not 
stop paying attention to this sector for 
getting more remunerative prices and 
other facilities for the development of 
this sector.

With these words, I support this 
Bill.

SHRI K. R. NATARAJAN 
(Dindigul) ; On behalf of AIADMK I 
welcome this Bill. 1 would like to speak 
a few words on the handloom industry.

It is a well-known fact that after 
agriculture, handloom is the second 
largest industry in India. Most of the 
weavers are living in rural pans  without 
having minimum facilities like safe drin-
king water, etc. They do not have any 
housing facility at all. They are living 
almost below the poverty line. The 
reason is that there is a stiff competition 
from the mill sector. Their daily income 
is meagre. It should be increased. The 
handloom products remain stagant 
bt’causc of lack of marketing facilities. 
So, subsidy should be given for n^nrke- 
ting of handloom products. Marketing 
facilities for their goods should be 
developed as much as are there for mill 
goods. Handloom producis should be 
exported without the interference of the 
middleman They are taking a sizeable 
part of the profit. So the intervention 
by the middleman should be eliminated.

Some representatives of weavers 
told me that their delegation met the 
late Prime Minister, Shrimati Indira 
Gandhi, and she promised 'hi m that the 
Government would provide them loans 
for houses. But nothing has been done 
uptill novi. So, I recjuest the hon. Mini-
ster to look into this matter and see 
that loans are provided to them for 
building houses.

Whenever a licence is sanctioned for 
the powerloom, it should be made 
compulsory by the Government that the 
powerlooms should be operated only by 
the weavers and not by any middle-men 
so that the benefit could go to the 
weavers.

They have very poor educational 
facilites. So, I rcq:!cst the Government 
that proper educational facilities should 
be provided to them. I mean technicaJ 
education. Fifty per cent of the textile 
scats in textile courses In colleges and 
other institutions may be allocated for 
the children of the weavers. The health
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scheme and other welfare measures may 
be provided to the weavers and they 
may be given all facilities. The condi-
tions of the weavers in Tamil Nadu,' 
especially in Madurai and Dharmapuri 
districts, are very miserable and should 
be improved. In order to obviate their 
difficulties, one spinning mill in Usila- 
mpatty in Dindigul constituency and 
another cooperative mill in Dharmapuri 
district may be started.

AN HO N ’BLE MEMBER : Already 
there is one mill.

MR. DEPUTY SPEAKER : He is 
adding one more, why are you stopping 
him ? He is interested in giving one 
more mill to the Dharmapuri district 
and you are telling him that already 
one mill is there. Let there be another 
mill.

SHRl K. R. NATARAJAN : Since 
Tamil Nadu is a backward State and 
the Dharmapuri district is the most 
backward district, therefore, another 
mill may be started in that district. 
Since the great freedom fighter Subra- 
mam'a Siva lived in Papparapatty village 
in Dharmapuri district, I suggest that 
the nev' mill to be started may be 
named after him.

The Tamil Nadu Government have 
been taking special interest in handlooms 
and have created a separate department 
known as Handlooms Department which 
is under the charge of a senior IAS 
officer. The Government of India is 
taking utmost interest in handTooms'and 
is holding a handlooms fair every year.
I request the hon. Minister to hold such 
fairs twice a year and the handloom 
weavers should be given subsidy.

SHRI P.R. KUMARAMANGALAM 
(Salem) : Mr. Deputy Speaker^ Sir, I 
welcome this Bill as a step for protect-
ing the handloom industry. At the out-
set, I would like to stale that 1 h- pe 
that this Bill would not become a sword 
which is used to ensure that there is no 
progress in future. In other words, I 
hope that this Bill would not be used to 
tell the handloom weavers that thus far 
and no further, and that all that they 
have to do is only handlooms and they 
cannot think of any more progrerss in

life. The reason why I am stating this 
is that 1 hope that we are not aiming at 
protecting the industry but the weaver. 
I hope the hon. Minister does under-
stand it and, I am sure, he appreciates 
when I say that it is the weaver whom 
we are interested in and not the industry. 
The industry comes in only because of 
the weaver and not independent of the 
weaver and, therefore, let this Bill not 
become such that it tells the handloom 
weaver that he shall for ever only be a 
handloom weaver and will not progress 
any more in life. It is a well-known fact 
that powerloom--specially in my constitu-
ency I have seen it — is nothing but 
handloom, with the motor fixed to it. 
Actually there are various types of 
powerlooms, the Minister would under-
stand It. There are powerlooms which 
are almost mills, and there are power- 
Jooms which are almost handlooms. 
It ranges from (he smallest power-
looms to huge mulii-locnied power-
looms which are very close to mills.

Unfortunately, when ihe word 
“ powerloom” is used, invariably, every-
body looks for a huge powerloom where 
multi-looms ore linked to one source of 
power, there is one capitalist emplrying 
the unfortunate poor laboui and exploi-
ting them. There are actually, at the 
same lime, weavers individual weavers, 
who with a single loom and power 
attached lo it are trying to improve 
their productivity. This is a fact, 
because in my constituency there are 
nearly 30.000 such powerlooms, which 
I have gore and seen myself, where 
they hjive attacl'ed motors to existing 
handlooms ard nothing more, and also 
illegally attached, bec:‘use they have 
not got the permission.

The reason why they have adopted it, 
or resorted to it, is very simple. The 
economics of handloom weaving, how-
ever much cnbsidv the Government gi\es, 
however much effort is taken for their 
marketing, is not sufFicieni with today’s 
cost of livirg. This is a reality which 
we all must face. The handloom weavers 
arc not able to earn enough. In fact, 
as Shri Das Mut shi was saying, they 
work for 24 hours, round the clock, 
and siill they are not able to earn 
enough. The reason is very simple.
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With the coming in of large textile 
mills, with the coming in of money in 
capital investment and higher produc-
tivity, the cost per metre for labour is 
going down. The handloom industry, 
except in certain iclccted vaiieties,
where artistic work is involved, is
becoming uneconomical from the labour 
point of view.

I am stating this because, whatever 
reservations we may do, we cannot get 
away from one factor, and that is we 
have to think of the future of the 
weavers. In this conneciion, I have a 
pioposal, which I hope the Minister 
would take into consideration. In order 
to ensure that powerlooiiis are not 
misused, the terminology ‘powerloom’ 
is not misused by these largo textile 
mills, by having benami powerlooms, 
putting their tr.^de mark stamp and 
selling it, in future at least all power-
looms should be restrained, permitting 
only handlofim weavers, traditional 
handloom weavers so that, if ihe hand- 
loom weavers upgrade their technology 
by growing inio powerlooms, it should 
be welcomed and not discouruged. We 
cannot, on the one hand, definitely 
talk of moving into the 21st century 
and, on the other, discourage the tradi-
tional handloom weavers fiom going 
forward technologically and moving up 
into powerlooms.

Of course, there is this fear that 
the MRTP companies, or non-MRTP 
companies but who are really MRTP 
companies, may be exploiting the name 
of powerlooms. Therefore^ it is neces-
sary not only just to reserve certain 
articles for the handloom sector, but 
also to reserve certain sectors in the 
textile industry itself for thir handloom 
weavers, the original weavers.

It is an admitted fact, and I think 
every body here has said it, that next 
to agriculture^ handloom industry is 
one of the industries which has got the 
largest employment poieniial. Why is 
it that we cannot crcatc technology 
and high productive equipment^ which 
is available really to the small power-
looms by adding a fly wheel, as my
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hoD. friend has -said t? Puttijig a fly 
wheel and a motor is all that is 
required, i f  you do that, your producti-
vity improves, you get belter remunera-
tion and you survive better. This is a 
truth which I think it is necessary to 
bring to the notice of the hon. 
Minister.

There is a lot of illegal powerloom 
units set up and they still survive. With 
the best of efforts of the Tamil Nadu 
Government, they could not ensure that 
the illegal powerloom units do not 
come up and crush the handloom indus-
try. The illegal powei looms are sur-
viving because, wiih the same amount 
of labour which is put in the handloom 
sector, with higher capital investment & 
better productivity, they are able to get 
much better advantage from these 
powerlonm units Here I do notice as a 
lawyer that there arc certain defects in 
the Bill. If  ue have lo re;:lly implement 
this, we would have to remove these 
deft cts.

The first is that in Section 4 the 
word ‘aiticlc’ is uŝ *d but iherc is no 
definition of it. Naturally, in a court 
it would be interpreted as a normal 
trade meaning. So, Dhoti v.‘ould become 
an article. The weave count would be 
irrelevant. Therefore, I would suggest 
that instead of the word ‘article’, a 
bettf'r term known as ‘textile product’ 
should be used so that you can actually 
fix weave count etc. for different arti-
cles that arc produoed and genuine 
protection can be given.

Secondly, in Section 10 throughout 
you .speak of six months. As a matter 
of experience as a lawyer 1 know that 
when you say ‘punishable with a term 
of six months or with fine or both.* 
invariably it is only fine. Therefoie, rich 
men will be willing to pay Rs. 5,000/- 
per loom. Why not ? They will get 
more money and would not mind paying 
fine. Therefore, p'ease drop the word 
‘or’ and put ‘and’ instead. And you 
would find better results.

I would like to end only by saying 
let it not be an attitude of the Govern-
ment that ‘we have moved a Bill for



handloom and we have protected the 
weavers and that is all we will do’. I 
would request the Hon. Minister to 
look at this seriously from the point 
of  view of making it remunerative for 
the handloom weaver or whatever loom 
weaver you may call him to survive and 
to come up economically.
[TranslationX

♦SHRIMATI JAYANTl PATNAIK
(Cuttack) : Mr. Chairman, Sir, I rise 
to support the Hand looms (Reservation 
of Articles for Production) Bill, 1985
wholeheartedly. If we go through the 
history of handlooms we will find that 
the Indian Silks and Muslin clothes 
were very popular in the country. The 
foreigners also had great liking for
Indian handlooms. Indian silks and
muslin clothes were weaved in -nice 
designs. The purpose of this Bill is 
to improve the working condilions of 
the weavers. At the same time this Bill 
will go a long way in finding a perma-
nent solution of the weavers in getting 
the yarn for their industry. Therefore 
I welcome this Bill.

Sir, handloom is an ancient indus-
try. So it is neccssary to develop this 
industry While speaking on this Bill I 
remember my old association with our 
late Prime Minister Smt. Indira Gandhi. 
During the last two days of her life
she had visited Orissa. While she 
was touring in a village called Nuapatna 
n e a r  Tigiria she personally paid her  visit 
to a handloom exhibition organised by 
the Government of Orissa. She was very 
happy to see the handloom clothes. She 
had also purchased a few sarees. But 
it is unfortunate that she could not 
use those sarees. She met many weavers 
and shared their difficulties. She herself 
remraked that the conditions of the 
weavers in our country is not snlisfac- 
tory and requires a lot of improvement.
We must raise their economic status, 
r still remember her comments. The 
growth of handloom industry was very 
much in her mind. Therefore, she hnd 
included the growth of handloom indus-
try in her 20-point economic programme.
The handloom play very important role

*The speech was originally delivered
in Oriya.
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in our every day life. It is an important 
sector in textile industry. After agri-
culture handloom industry takes next 
place in our country. This industry 
provides direct employment of  about 
one crore people and about 4 crores 
are engaged in this industry indirectly. 
But it is regrettable that the condition 
of the weavers have not been improved 
so far. At many places they are working 
around the clock. But still they are 
very poor. So it is our first and fore-
most duty to improve their living con-
dition.

The year 1984 was declared as the 
year of handlooms. It was decided to 
make all round progress in handloom 
industry. It was also the plan of the 
Government to improve the condition 
of the workers engaged in this industry. 
Sir. out of the total requirement of the 
clothes in the country we get 30% of 
them from handloom. In view of this I 
would lik'" to know from the Minister 
whether any review has been made as 
to how far we have been able to en- 
courajpe the handloom industry during 
the year of handloom. I hope the hon. 
Minister will enlighten the House how 
far the conditions of weavers have been 
improved Sir, there are as many as 30 
lakhs looms \voiking in the country. 
The total production of handloom 
clothes is 3400 million metres per year 
in our country. Therefore the growth 
of handloom industry should be given 
top priority. We export handloom 
clothes to earn foreign exchange. In 
the year 1971 the country had earned 
25.16 crores of foreign exchange whereas 
in the year 1983-84 we exported hand-
loom clothes worth Rs. 300 crores. So 
there has been increase in our foreign 
exchange earnings by exporting hand-
loom clothes.

Now I would like to give some 
suggestions for the growth of handloom 
industry. Ŵ hile speaking on the growth 
of hnndloom industry we must take into 
account thi' difliciilties faced by weavers. 
Sir, there is st'verc scarcity of yam at 
many places. The weavers do not get 
required quantity of yarns when they 
need. Therefore I su ’̂cest that a hand-
loom yarn bank be set up through which 
the weavers can buy yarns. Fair price
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shops should be opened to supply yarn 
to the weavers at reasonable prices. 
In this connection I would like to 
suggest the Government to open co-
operative spinning mills. The weavers 
should be allowed to sell their products 
directly. Of course there are some co-
operatives societies organised by the 
weaver in some States but t feci that 
there should bo many more cooperative 
societies for the weavers in our 
country.

Sir, storage facilities available in the 
rural areas arc quite inadequate There-
fore I reque.st the Government to 
expand the storage facilities. The 
weavers aie facing a gieat difficulty 
due to lack of marketing facilities. The 
middlemen take tho advantages in 
such places. They exploit the pi>or 
weav ers. Due to the huge stock of 
clothes in the market, the weavers find 
no other way than selling those clothes 
to the middlemen at throw away prices. 

Therefore, adequate marketing facilities 
should be created if we rejll> think to 
improve the conditions of the weavers.

Then I would like to suggest the 
Government to set up some training 
centres for the weavers where they can 
learn modern technology Adequate 
training should be provided to them to 
modernise their traditional technique. 
Necessary incentives should be 
provided to weavers at the 
time of training Sir, tlie handlooms 
made in India is in yreat demand in 
international market. Therefore it is 
necessary to give due publicity to our 
handloom clothes in international 
spheres. Our embassies should be given 
necessary directions in this regard.

16.00 htvS.

Sir. I would like to make a mention 
of Shivriiman Committee. This 
Committee had recommended that 20% 
of  the total clothes required by the 
State Government should be purcha.sed 
from handloom sector. Th s recommen-
dation should be implemented where it 
is not done so far. Lastly, I agree with 
Prof. N.G. Ranga about the points

raised by him in regard to the 
constitution of advisory commi-
ttee I suggest that a woman mem-
ber may be included in that Committee. 
With these words I conclude my speech.

SHRI N V.N, SOMU (Madras 
North) ; Mr, Deputy-Speaker, Sir, o d

bv-'half of my DMK Party, I welcome 
this Bill. There are millions of weavers 
in Tamil Nadu, Our party DMK is 
championing the cause for the hand- 
loom weavers right from 1953. When 
handloom cloth worth croies of rupees 
was not sold and wiis accumulating our 
leader Dr. Karunanidhi and other 
leaders carried bundles of cloth on their 
shoulders and sold them by singing a 
song.

PROF. N.G. RANGA : 
under the guidance of Anna.

It was

SHRI N.V.N. SOMU : I am thank-
ful to Prof. Ranga. Yes, it was under 
the guidance of late Anna also. At 
that time, Anna gave the statement. 
Kalaingcr Karunanidhi and other leaders 
sold the cloih by singing a song. My 
respective submission to Mr. Deputy- 
Speaker is, at that time in 1950s, the 
Contjress Party was ruling the Slate. 
I will just read the song. I will also 
translate it in English ;

“ VARUDAM ORU MURAI 
MARGAZHl MATHAM VAl- 
KUNDAM KATTUTHU

EKADASI

IPPO MATHAM DHORUM 
NESAVALAR VEETTIL VAI- 
KUNDAM KATTUTHU

PASI PASI

INTHA KASHTATTHAI THE- 
ERKKA GOVERNMENT-KU 
NERAM ILLAI ROMBA

BUSY BUSY

INTHA KAVALAIYAI THE- 
ERTHU KANNAL PARKKA 
DMK-KU ROMBA KUSHl

KUSHI,”

The English translation is :

• Ekadasi will show Swarga once
in a year. But now in Weavers’ 
^amily Ekadasi shows Swarga
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every month. The Government 
has no time to solve this. But 
our Party wants to redress the 
grievances of  the Weavers and 
see them happy

As Prof. Ranga earlier mentioned, 
our late lamented leader Aringer Anna 
said that cloih which had borders should 
be reserved to handloom sector alone. 
Our Party General Council also resolv-
ed several times that manufacture of 
dhotis and sarces should be allotted to 
handloom industry alone. If I may say 
so, the hon. Minister may know well 
about our Kancheepuram sarees and 
our old famous Arani sarees Now, the 
mill goods are making a stiff compin- 
tion to the haruJioom indi stry. Mr. 
Riijaji also while he was the Chief 
Minister of Tamil N;idu, emphasised 
that bordcicd cloth should be allotted 
to handloom sector alone. I want to 
bring to the not ice  of this hon. House 
that mill cloth is making a lot of com-
petition to the handloom industry. If 
the handloom industry is to be saved, 
certain articles should be solely allotted 
to handloom sector alone. Even many 
leaders outside this august House have 
expressed the feeling that dhotis and 
sarees should be allotted to the exclu-
sive manufacture of handloom industry. 
Then only the handloom industry will 
survive.

In Tamil Nadu and in Andhra Pra-
desh and in our neighbouring States, 
there are millions of people who are 
shedding their tears even now.particularly 
in Arani which is very near to Madras 
city, there is one quality by name 
‘Bleeding Madras’ which was even app-
reciated in U.S.A That quality is 
gradually diminishing because there is 
no encouragem:*nt either from the State 
Government or the Union Government 
to the haadlcom industry.

Prof. Ranga rightly said that there 
should be a separate Ministry for 
Handlooms. This should be the theme 
of this Bill.

Then, the Bill speaks about the 
appointment of an Advisory Committee. 
There is no use appointing Members

ofPir l iam ent alone on the Advisory Co-
mmittee. f would say that experts 
throughout the country must find a 
place in this Committee. Then only the 
experts will be in a position to give a 
proper advice, not only a philosophical 
advice but a practical advice, how the 
grievances of handloom weavers should 
be redressed.

During our regime, in Tamil Nadu, 
we started so many co-operative institu-
tions in the handloom industry. My 
learned brothers may not get angry if I 
say ihat during the last 7 or 8 years, 
the cooperative institutions in Tamil 
Nadu are looked after only by a special 
officer. There are no elections. The 
plight of handloom weavers cannot be 
described in words.

One hon Member said about the 
rebate problem. Jn Tamil Nadu, only 
during the festival time, the rebate is 
given. If the handloom industry is to 
flourish. I request that by any method 
the rebate should he given all through 
the vear. In Tamil Nadu, Pongal festi-
val is there ; Christmas is there ; Tamil 
New Year’s day is celebrated ; TeJugu 
New Year’s day is celebrated ; A nna’s 
brithdav is celebrated, Mahatma 
Gandhi’s birthday is celebrated. So, 
right through the jear ,  each and every 
month, there is one festival or other in 
Tamil Nadu and. by that name, the re-
bate can be given all through the year, 
the rebate can be given so that the 
handloom industry may flourish.

In conclusion, while welcoming this 
Bill, I would like to say that it should 
be specified in the Bill that dhotis and 
saris should be exclusively allotted to 
the handloom industry.

[Translaiion]

SHRI GTRDHARI LAL VYAS 
(Bhilwara) : Mr Deputy Speaker, Sir,
1 rise to s u p p c r l  this Bill. The Bill, 
provides for the reservation of certain 
articles fo’ production in the handloom 
sector. The way the provisions have 
been made in the Bill deserves commen-
dation but there are certain lacunae in 
the provisions regarding maintenance 
of the system.



[Shri Girdhari Lai Vyas]
The f irs t‘flaw is in regard to the 

con;ititu(ion of the Advisory Committee^ 
which hiis not been defined in the Bill. 
In all tfi3 Bills iniroduced in the House 
hitherto,it used to be invariably mention-
ed who thi members would be and what 
their status would be. With a view to 
promoting the handloom industry, only 
those persons who are engaged in this 
industry should be associaied with this 
Committee. The handloom industry 
exists in every state but it varies in size 
from State to State. Thr people of those 
areas where hantlloonis arc in vogue, 
on a l a ^ e r  scale shoulJ, in particular, 
find a place in the Advisory Committee. 
The experts in the khadi and village 
industries should be given representa-
tion on this CommitK-e. Each state 
ha'' its own Handloom Board 
and the members of that Board should 
also be given representation on the 
Committee so that they may be able to 
decide which items should be entru-
sted to the handloom sector.

Clause 4 (2) of thu Bill provides for 
the mode of production. An Advisory 
Committee will be constituted which 
would decide which articles should be 
entrusted to the handloom sector. 
Besides, a provision has also been made 
that the concerns which are producing 
these articles, shall stop producing 
them within a period of three months. 
This provision will provide them with 
an oppoi tu'iity to producc that article 
for quite some time* and to take advan-
tage of it. It should be amended so that 
a proper system could be brought about 
as early as po-^sible.

So far as the penal clause is concern-
ed, as has been said by an hon. Member, 
you have made a provision for six 
months’ imprisonment or a fine of 
Rs. 5000. In courts it is gei erally seen 
that if big persons are involved, they 
are not awarded' piinishmcnt. They 
arc released after realising the panalry 
from them. A provision should be made 
that if big persons arc in\olvcd, maybe 
textile or powerloom capitalists, they 
must be given punishment even if it is 
one day’s imprisonment. Such a pro-
vision would have a very good impact.
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Hencc in the . penal clause, the word 
‘o r ’ may be substituted by the word 
‘and’.

You have provided for an exemption 
in Clause 18(1). I f  the handloom 
sector is not in a position to supply the 
articles to be exported abroad, the 
pjwerloom or the textile sector will be 
authorised to manufacture those articles. 
The big people will take undue advan-
tage of this provision and will manu-
facture those articles after obtaining 
your permission. Such a provision 
defeats the very purpose of this Bill and 
the handloom industry will be hit hard 
as a result thereof. We have seen it in 
Bhiwani where the Birla Mill laid-off 
thousands of workers and started pro-
ducing those articles which could be 
manufactured in the handloom sector, 
with a view to earning maxinjum proQt. 
Such things should be stopped.

Textile industiy in the country is in 
a very had shape. Our exjiorts of tex-
tiles produced through mills;,powerlooms, 
or liandlooms, ha \ t  declined considerab-
ly during the last few ytars. What are 
the rea'-ons for it ? Only the Ministry 
can state the reasons. A dem;ind has 
been made that there should be a sepa-
rate department or a separate Ministry 
for it. You should give serious thought 
to it. A separate department for tex-
tiles wfll be in a position to ascertain 
the reasons for low production for tex-
tiles and also why several mills are gett-
ing sick. The Commerce Ministry is 
overworked. If ftas to look after the 
imports and the exports. That is why 
they are not able to pay the required 
attention to textiles. In a way the 
textile industry has been ruined while 
under the charge of Commerce Ministry, 
Today, several mills are lying closed in 
Bombay, Ahmedabad and other places. 
The reason is that this Department is 
not p^iying due attention C)ur finan-
cial institutions like I.D.B I. at Cal-
cutta etc are also not extending full 
co-opcration. Our Finance Minister 
had said in his Budget specch that the 
sick industries, which had become sick 
due to mismanagement, would definite-
ly be revived.
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I would like to draw the attention 
of the hon. Minister to the fact that 
I.D.B I, is not prepared to give loan to 
the Mewar Textile Mill, which has 
become a sick mill. It has become sick 
due to mismanjgement and the Rajas-
than Governmeni have been asked to 
revive it, but the financial institution 
located at Calcutta is not willing to 
give loan You should pay attention 
to this aspect also. These things happen 
due to the negligence of your Depart-
ment. Hence, you should pay personal 
attention towards it and ensure that 
loans or advances are granted by the 
fimncial institutions to those industri-
es which have become sick due to mis-
management The facilities necessary 
to revive them should be made availab-
le. Financial institutions should pro-
vide loans eic. to the Mewar Textile 
Mill so that the workers, who have 
been without job for the last two and a 
half years, can earn their livelihood.

As I said earlier, there should be a 
separate Ministy for the textiles so that 
we can revive the industry and re'^tore 
to it the degree of development which 
existed earlier when India was leading 
in ihis field. The situation is deterio-
rating day by da> and if remedial steps 
are not taken, it will further deterio-
rate. I, therefore, suggest (hat ihere 
should be a separate department for it. 

w* There is no coordination between the 
Commerce Department and the Textile 
Department. So. there should be a 
separate department to promote the 
textile industry, whether it is textile 
mill or powerlooms or handlooms. In 
the absence of such an arrangement, 
they may not get full protection and 
they may not be able to develop to the 
required extent.

With these words, I conclude. 

[English]

SHRT K. RAMAMURTHY (Krish- 
nagiri) : Mr Dcpuiy-Speaker, Sir. this 
Bill, particularly reservation of some 
articles for production exclusively In (he 
handloom sector has arisen out of the 
Study Group formed by (he Government 
of India Previously, whatever reserva-
tion was made for this sector was made

under the Essential Cemmodjties Act 
or some other Acts which, were there,but 
that was contested in the court of  law 
and a lot of problems were created by 
the middle sector, that is, the power- 
loom as well as the textile milli^.

This is a very progressive Bill, a non- 
controversial and a very simple Bill. 
The intention of the Bill is to make 
some reservation for the handloom 
sector, to earmark some articles for 
production exclusively in ^Ihe handloom 
sector, so that the other sectors do not 
encroach on that.

Some of my colleagues here have 
given their views with regard to 
Clause 4 of this Bill, that is, about the 
Advisory Committee. The Advisory 
Committee reminds me of another ins-
tance. When the textile mills and other 
allied industries were in a bad shape, 
the Indian National Trade Union 
Congress had taken up the matter with 
the Government of India and we had 
pleaded for appointment of an expert 
committee to go inio the matter and 
added (hat whatever they suggested 
should be implemented in order to save 
the industry. But do you know what 
happened ? The Government had 
appointed an expert committee consist-
ing of Joint Secretary, Additional 
Secretary and Secreiary--as (hough these 
people were (he experts in the textile 
industry -ignoring the trade union side or 
the textile management side. That 
should not happen now in this matter.

Those people whe are very' much 
aware of the malady, of the situation 
in the handloom industry; should be 
members of the Advisory Committee.

Another point is (his. Some of my 
friends have men(ioned about the 
compo?:ition of the Committee and 
about the time scht-dule. Clause
19 of the Bill provides for 
power to make rules and place 
them bef« re Parliament. I expccr 
that the Governmeni. after this Bill is 
pas.sed. will frame the rules expedi-
tiously. Another point, particularly 
in Tamil Nadu, is (hat Tamil Nadu is 
having more than 1600 co-operativcs of
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handloom weavers. But now all of 
them are on the verge of closure. I am 
sorry to bring to your kind notice that 
now there is more than Rs. 100 crores 
worth of accumulated handloom goods 
which are lying in the godowns of these 
1600 co-operative societies. A number 
of representations were made to the 
S t i te  Government as also to the Central 
Government, to the hon. Prime Minister 
and. the hon. Commerce Minister in this 
re^pcct. After that I had an oppor-
tunity of having a discussion with the 
Handloom Directors of different States 
like Andhra Pradesh and Karnataka. 
They were all telling that in other States 
this sort of accumLilatioD of stoclcs was 
not there. They have pointed out one 
thing. Particularly in the Tamil Nadu co-
operative sector, as hon. Mr. N.V.N. 
Somu has just now pointed out, the 
long-pending democratic elections have 
created special officers. Wherever the 
Board is already existing, it ought to 
be r.--appointed every year. This re-
appointment of the Board of Directors 
for the society is completely under the 
mercy of the Special Officers or the 
Directorate of liandlooms. What 
happens ? Corruption breeds. For his 
rcappointmont or if he wants to con-
tinue on the Board he should pay some 
money to the Handloom Directorate or 
to the special officers a n d  get that 
appointment. Ultimately whatever 
money is paid is also going to add to 
the cost of production of cloth. So that 
way the cost of clo'h has gone up so 
much w'hen compared with the other 
States’ products and co-optex fabrics, 
and that is why this accumulation in 
Tamil Nadu. This is one of the valid 
reasons these people are giving me.

Whatever it is, now the reality is 
that  more than Rs. 100 crores worth of 
handloom stocks have accumulated in 
the' hands of the co-operatives in 
Tamil Nadu. So the Government 
of India should come forward 
and give them whatever assistance is 
necessary. Some of our friends have 
suggested that throughout the year the 
rebate should be given and special ex-
hibitions should be or>{ani$ed to see that 
these goods are sold out and by this

way only you can save the weavers, 
particularly the handloom weavers in 
Tamil Nadu.

Another problem which is confront-
ing the handloom weavers is that there 
is no proper Act to regularise their 
employment, to give security of employ-
ment and also governing other welfare 
measures for the handloom weavers. 
Sometime ago the Tamil Nadu Govern-
ment passed some legislation in regard 
to working hours. Provident Fund, 
gratuity and other welfare measures to 
the handloom weavers. But the middle 
sector— t̂he powerloom as well as the 
textile mills in my state of Tamil Nadu 
have gone to the High Court and obtai-
ned a stay. So what I am suggesting 
and submitting to the hon. House is
that the Centre should bring out a 
comprehensive legislation to govern 
these matters and particularly in regard 
to handloom weavers.

This sector is th“ second largest.
Everybody has said it. Not only ihe 
second largest but it is a tiny, inarti-
culate and unfortunate sector on which 
we have not so far concentrated our 
attention. So I insist ihat there should 
be a Central legislation to govern the 
employment, security of employment
and other welfare measures for the 
handloom weavers of this country.

The other point my other friends 
have mentioned and my coHoague Mr. 
Rangarajan Kumaramangalam has also 
mentioned it. He propounded a new 
philosophy that handloom weavers 
should be brought to the powerloom 
sector with more sophisticated techno 
logy and other things. These are all 
very civilised ways of putting that the 
powerloom should govern. I am to-
tally objecting to it. This powerloom 
sector is exploiting not only the labour 
but also the general public for their 
ulterior motive of getting more profit. 
This new philosophy suggests that 
handloom weavers should own power- 
looms. I am not objecting to that. 
But which handloom weaver is going to 
possess that powerloom by spending not  
less than Rs 10,000? In our State the 
powerirom association is headed by a 
textile mill magnate. So propounding



275 Handtooms (Reservation. C H \1 T R X  7, 1907 (SAK A) Production) Bill
o f  Articles for

274

this sort of philosophy or some motivated 
new theory is not at all going to help 
the handloom weavers. In the matter 
of powerlooms also, we are ashamed 
that whatever licensed capacity, what-
ever we have given so far, has t>een 
doubled by way of irregular or unlicen-
sed powerlooms. And moreover the un-
licensed powerlooms are creating a very 
effective lobby here that they want to be 
regularised. What is the guarantee that 
they will stop within this number ? So, 
the Government should think on these 
lines. For protecting the handloom 
industry they should give more thinking 
on these lines ; they should see that 
this mushroom growth of powerloom 
should be curbed at one stage and at 
the other stage we should see what all 
encouragement we can give to the 
handloom i ndus try  Now we are giving 
more than Rs, 7.000 crores by way of 
subsidy to agriculture. This is regaid- 
ing manure and implements and other 
things. Why can we not extend at 
least one-fourth of this to the handloom 
industry for rebate ? This is next to 
agriculture. More than 4 crores of our 
poor people are involved in this very 
ancient and cultural industry. So I 
suggest, numb r one, that they should 
extend as much as possible, rebate and 
other concessions to this industry. 
Number two, a comprehensive legisla-
tion should be brou'ght oul^by Govern-
ment of India to regularise the employ^' 
ment and security of these haiidldom 
weavers.

With thes; words I welcome this
Bi l l .

16.27 hrs.

R A T K[ S H R I  S O M N A T H
in the Chair]

SHRI THAMPAN THOMAS(Mave- 
likara) : This Bill indlcntes that Govern- 
msnt is not aware of the real problems 
of the handloom weavers. This Bill 
intends to reserve certain items of 
production. The present case of the 
handloom weavers in the country is 
that the stock is piling up and market-
ability is not there; they arc in financial 
crisis. If the Government has realty 
thought over the problem, then, reserv-
ation is to be done not on production

but on distribution. My question to 
Government is this : Is the Government 
prepared to reserve certain area for 
distributing these articles ? This is like 
controlled cloth; this is an item to be 
distributed by Government for the 
weaker sections of society. Will the 
Government consider my suggestion of 
procuring this haudloom cloth which is 
manufactured by the weavers of this 

country for the purpose of distribution to 
weaker sections of society? A large sum 
of money is invested; it is given as sub-
sidy for manufacture of controlled cloth. 
Therefore, if handloom sector is to be 
supported, Government has to think in 
terms of financing this indUvStry in an 
indirect manner. Also, will the Govern-
ment consider my suggestion to distri-
bute the handloom uniform cloth to the 
various sectors in the Government like 
Police, Military, and in general Govern-
ment use ? It is admitted that about 
30% textile production in the country 
belongs to handloom sector If  Govern-
ment intends to help handloom weavers 
in thecountr},  first priority is to be 
given for distribution and marketing. In 
my State the handloom cloth that is 
produced by these poor people is stock-
piled in the godowns; this was once ex-
ported to foreign countries. Trivandrum 
and Cannanore have been very famous in 
this respect. These areas were exporting 
handloom cloih toithe western world. 
Now the stocks are getting piled up in 
the godowns. So, I would like the hon. 
Minister to answer my question : What 
is the Government’s view for reserving' 
certain areas for fht purposes of distri-
bution ? The Government has got such 
avenue"!. Will th- Government do that ? 
Instead of reserving for production, I 
would say that there should be reser-
vation for distribution. That should be 
the Government’s idea. I do welcome 
this Bill to the extent that it gives pro-
tection from overlapping and unhealthy 
competit ion But m c e  than the prote-
ction, what is required to be done for 
this industiy is the promotional activity 
rather than punitive or preventive 
measures like those proposed in this 
Bill. Therefore, as a way of promotional 
activity, the Government should come 
forward to sec that reservation is made
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for the purpose of distribution of hand- 
loom cloth.

My second point is regarding the 
credit facility. The Government is aware 
of this facility. If  a survey is conducted 
it would reveal that most of the weavers 
in this country before they go jn for 
production, they pledge all their final 
good*!, that IS, the end products to the 
middlemen. They go to the middlemen 
for financial help and they enter into a 
contract with the middlemen saying 
that they would surrender their final 
produce at a fixc.1 price. This kind of 
contract is entered into even before 
goods are produced. I had been to 
Banaras somatima back and I found 
that the wiav^rs there were wholly 
depending on the middlemen. Thfy pro-
duce such fine Banaras saris and they 
sell those saris to these middlemen 
much lower than the production cost.

Sir, there is another important 
point. It is of social justice Th^re are 
about 10 million people er.gaged in this 
ancient industry in ihip country. These 
p>iople go to the middlemen for finan-
cial help by pledging their final product. 
Ultimately, they are tied up with rhe 
middlemen. If the Government come 
forward to extend financial facility to 
this unorganised sector, that will go a 
long way in reviving the industry. In this 
context, I would like to inform the 
House that the total number of people 
engaged in this industry is more than 
the total number of people working in 
the organised sector in this country. Sir, 
this sector, consisting of these poor 
weavers, is completely unorganised 
and most of the people working in this 
unorganised sector are still in the clut-
ches of exploitation by the middlemen. 
Unless the Government takes steps 
to gjt rid of these poor weavers from 
the midlemcT and give them all the help 
they need, this industry cannot survive 
for years to come. This has to be viewed 
with perspective and social justice and 
equity.

[Translai ton]

SHRI SALAHUDDIN (Godda) : 
Mr. Chairman, Sir, while welcoming

this Bill, I would like to draw the 
attention of the Minister towards cer-
tain basic problems. You have intrcH 
duced this Bill with a view to protect 
the handloom industry but, I feel that 
its full benefit will not reach the wea-
vers directly.

The handloom industry can be 
devided broadly into two parts. The 
first part is related to the production 
side and the other is related to the 
distribution side. In my view, this 
Bill relates to the distribution aspect 
and not the production a'.pect. So far 
as reservation is concerned, it tanta- 
mounts to avoiding competitions Decause 
reservation has no direct connection 
with the weavers but with the middle- 
m:n. This Bill will protect the interests 
of the distributors only. The hidden 
intention of lh;s Bill clearly indicates 
that it would benefit the middlemen 
instead of the weavers. 1 want that 
a provision should be made in the Bill 
to ensure that the weavers and not the 
middelmen benefit by it, because the 
existing provisions are vague and solu-
tion to the basic problems of the weavers 
have not been highlighted therein.

So far as the basic problems of the 
weavers are concei ned, broadly speak-
ing, a weaver cannot weuve more than 
three metres of cloth per day. The 
other question before us is to see how 
much profit he gets on weaving one 
metre of cloth. According to my in-
formation, no weaver gets a profit o f  
morethan Rs. 2 per metre and he does 
not earn more than Rs. 6 as wages in 
a day.. Hence, I request the Minister 
that in this Bill more attention should 
he paid towards the production side 
rather than the distribution side.

The handloom industry is related to 
the lowest strata of our society and 
earlier it was brought under the Co-
mmerce Production Programme and a 
wall was created between the textile 
industry and the handloom industry. 
The hon. Minister must be aware of the 
scheme formulated under the Commerce 
Production Programme and the same 
has been repeated in this Bill. If  you 
want to benefit and protect the weavers



in the real sense, the handloom i ndus- 
try should be brought under NRE P. If 
you do this, it will directly benefit the 
weavers. I feel, this Bill will give 
benefit more to the middlemen rather 
than to the weavers. The weavers are 
connected with the production side but 
in this Bill it is the distribution side 
which has received attention, which 
will directly benefit the middlemen. If 
you want to give more benefit to the 
weavers, if you want to protect the 
interests of the weavers, I suggest that 
more attention be paid towards 
the production side as compared to the 
distribution side. Besides the hand-
loom industry should be brought under 
NREP. Only then the weavers would 
be benefited.

Moreover, the problems of this 
industry as also the basic problems 
faced by our weavers have not been 
dealt with in the Bill.

It Is a social industry and a social 
process. It is not an economic process.
We would have to keep this in our 
View. I consider the handloom industry 
a social process, and therefore in place 
of the financial aspect, the other aspect 
should have been given more considera-
tion. The social aspect has not been 
touched in this Bill.

Besides, neither yarn is supplied to 
the weavers nor is marketing facility 
provided to them. A middleman has 
emerged who not only supplies yarn to 
the weaver but purchases their products 
also. The weavers would be benefited  
only when the middlemen are elimi-
nated. I do not think through this Bill 
we can eliminate the middleman, who 
is proving to be a hurdle for the 
weavers.

I would again request the hon. 
Minister that in this Bill more attention 
should be paid to the production side 
and not to the distribution side so 
that the weavers could be benefited 
directly.

SHRT RAM PYARE PANIKA 
(RobertsgsnJ) : Mr Chairman, Sir, I 
am thankful to you for giving me an 
opportunity to speaks
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This Bill has been supported by 
both the sides the Ruling party as well 
as the Opposition. I also support this 
Bill wholeheartedly and I am thankful 
to the young Minister for drawing the 
attention of this House towards the 
millions of families neglected for so 
many years since he has decided to do 
something for them.

It is correct that the handloom in-
dustry in India is a traditional industry 
and even before Independence this in-
dustry was at  its peak. The designs 
and quality of the Indian handloom 
products used to be appreciated not 
only in India but in other countries of 
the world as well and the handloom 
products have been exported for long. 
As Prof. Ranga bad pointed out it was 
a matter of regret that this industry 
was completely ruined by the Britishers 
during the rule and particularly during 
the last 30 years of their rule. This 
damage was done especially through 
the textile industry and the powerloom 
industry.

It was necessary to bring forward 
this important Bill, but I would like to 
tell the hon. Minister that whereas you 
have brought forward this Bill for 
providing protection to the weavers and 
there is a provision in the Bill to reserve 
certain items for this sector only, you 
would also have to see the condition of 
this industry as at present.

Our friends from both the sides have 
thrown much light on this point that 
the number of workers in this industry 
is more than that in the organised 
sector and this industry has not so far 
been provided with adequate facilities 
in regard to the raw material or with 
any financial held. The co-operatives 
have, of course, been started in some 
of the states, but. as my friend from 
Bihar was saving, in most of the states 
no worthwhile help has been provided 
to this industry in the co-operative 
sector. I would, therefore, request that 
you should make arrangements for 
providing them with adequate funds and 
if need be. funds should be arranged by 
the Centre and the State Governments 
should also orovide help.
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Sir, as you are aware, the un-

employment problem in the country is 
very acute. This is a sector which has 
vast employment potential and by 
helping the growth of this industry 
employment opportunities can be gene- 
raied in the villages where the Harijans 
and the tribal people can also get em-
ployment.

The handloom industry has been 
famous for its designs since its inception 
not only in India, but in all the pro-
gressive countries of the world. The 
handloom products have also been 
exr>ortel extensively. The handloom 
products are important from the point 
of view of art also. In the State to
which the hon. Minister belongs the 
people decorate their dravving rooms 
with art obj^xis produced by ihe liand- 
loom sector. Even in U P, and Bihar, 
the people engaged in this industry
produce art objects which cannot be 
produced even by the most modern 
textile mills of today. I would, there-
fore. request the hon. Mini aer  that trai-
ning centres sholud he opened to impart 
them the necessary training Such train^ 
ing centres should b^ op:*ned in the
Harijan doininated areas and the tribal 
areas because in district Chhattisgarh 
of Madhya Pradesh as well as in Orissa 
and Ben^il, wherever you go, you would 
f n J  that most of ihe people of these 
communities are engaged in this indus-
try and are producing cloth. I would 
also urge the hon. Minis'er to form a 
committee in which one third of the 
members should be representatives of 
the weavers.

I wclcofTie this Bill which has been 
brought but a comprehensive Bill should 
be brought forward incorporating the 
sugeestions made by the hon. Members. 
It would be better if you consider the 
suggestions of the Members of Parlia-
ment of the areas where you propose to 
set up this industry, before you bring 
forward such a Bill. With these words 
I conclude my speech.

SHRI RAMASHRAY PRASAD 
SINGH (Jahanabad) : Mr. Chairman, 
Sir, while welcoming this Bill, I would
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like to put forward ccrtain suggcstions. 
The handloom industry is the oldest 
industry of our country. It is not an 
industry which has developed in the 
modern times. But when big textile 
mills and large scale industries were set 
up the handloom industry was stifled by 
those big industries, rendering the 
workers engaged in this industry jobless. 
When our country achieved indepen- 
dence^government paid their attention to 
revive the handloom industry and spent 
huge amount of money for this purpose, 
and with the help of ‘Sihyog Samiiis* 
this industry was set up at many places 
in the countryside. These ‘Sahyog 
Samiiis’ are known as Co-operative 
Societies. Through the instrument of 
those societies we could have accompli-
shed many big tasks. These co-operative 
Societies have bccome very popular in 
Gujaicit. But in Bihar, these iiocieties 
have become a pasture.land for a few. 
The weavers do not get any benefit 
out of these co-operative societies. 
Due to u;;holy alliance of office-bearers 
or their agents wiih the olhcials, the 
money grant'.'d by GovL-rnment for their 
welfare is usured by them.

If you are inlere'^ted in their develop-
ment, the functioning of the societies 
would have to be set right first. Some 
persons in Bihar have become multi- 
millionaires by usurping the funds of 
these societies and with their money- 
power they are not oniy elected to Lok 
Sabha, but they lead a very,luxurious 
life ai'^o. The societies which run this 
industry have weavers as their members, 
but the top office-bearers in collusion 
with top officials side-track the weavers.
I would like to say that if you want 
to develop this industry, you will have 
to consider the suggestions put forward 
by the Members, ft has been suggested 
just now that the production side should 
be given more attention than the dis-
tribution side, Bu! you know that this 
industry involves hard labour and a 
large number of workers are engaged in 
it. As a result, the cloth produced in 
the handloom sector becomes costlier 
in comparison with that produced in 
the modern mills Nobody is readily 
prepared to purchase them. Govern-
ment should, therefore, make arrange-
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ments for purchasing their products. 
Government themselves should purchase 
the handloom products at remunerative 
prices and distribute them at controlled 
prices. Only then it would be possible 
to develop this industry because the pro-
ducers do not get the reasonable price 
when they themselves sell their products 
in the market.

Thirdly, the workers engaged in this 
industry arc not organised. If they could 
also be organised, like other tiade 
unions, then these workers could be 
benefited through their organisations.

Fourthly, a lot of inconvenience is 
b ing experienced by them in procuring 
yarn. Government should fix a monthly 
quota of yarn for them, and good 
quality yarn should be supplied to 
them. Good quality silk items are 
produced by the n, but they have to sell 
th^m at a loss You are aware, Sir, that 
the muslin produced by our weavers 
previously,used to be so fine that a cuin- 
piete roll of muslin could pass through 
the hollow of a bamboo stick. I wouid^ 
therefore, request that good quality 
yarn should be supplied to them on a 
inonihly quota basis. The workers 
should also be given training. But 
th.y can be benefited a lot if honest 
people are kept in the co-operative 
societies. Under clause 4, you propose 
to constitute an Advisory Confimittee. 
More representation should be given on 
that committee to the representatives of 
the people, who are going to be the 
beneficiaries. With these words, 1 con-
clude my speech.

[English]

SHRI V. SOBHANADMEESWARA 
RAO (Vijayawada) : Mr. Chairman, I
congratulate the government for bring- 
irc  forward this Bill. In fact, it is 
very late, I should say, bccaiise this is 
the sector where next to agriculture ih© 
largest number of people are working ; 
and Deople working in this handloom 
sector are almost self-employed ; they 
stand on tbeir own legs. Nearly 60 
lakh people are working in this sector.

In fact, several  people know that 
the Father of the Nation. Mahatma

Gandhi, was always insisting oo
Ckarkha. In fact, )tbc Congress of 
those days was having a tri-colour flag 
with a Charkfia in it. But, iinfortunate- 
ly, recently we find only & hand in the 
tri-colour flag making a Jot of devia-
tion from the original ideals or the 
goals for which the party is committed. 
I am happy that at least a new rethink-
ing has come in the ruling party and 
again they arc remembering Mahatma 
Gandhi and giving consideration to what 
he told us.

A country like India where there 
arc 69 crore people and resources are 
limiicd, capital is limited, thousands of 
crores of rupees are brought from other 
countries at a higher rate of interest 
and loan is brought to pay back the 
interest, 1 think this is the only way or 
one of the important ways in which for 
a large number of rural people who are 
under-employed for a considerable 
part of the year, we can increase the 
employment opportunities, in this hand-
loom sector.

Even at current prices, the per 
capita final consumption expenditure 
is only Rs. 1475 per year, that is less 
than Rs 4 per day ; and if we consider 
it at 1970-71 prices, it is hardly Rs. 591, 
that is less than Rs. 2 per day. Nearly 
48 per cerit of the people are below the 
poverty line. Under  these circumstan-
ces, while very precious capital is 
invested— hundreds of crores of rupees- 
by these various very big industrialists, 
giants and monopoly .houses, which 
manufacture cloth, textile, which 
is Rs. 200 or Rs ?00 per metTe,
1 only bring to the notice of our 
government that if the needs of the 
people are to be served through the 
handloom sector, certainly many more 
people can be employed in this sector.

Mr. Chairman, in the report of the 
Textile Enquiry Committee, which was 
submitted in September F984, it was 
mentioned ihnt the organised industry 
gave opportunities to 2,50,000 people to 
work in it, whereas the handloom 
sector gave opportunity to 15 lakh 
people. While the production of cloth 
in the mill sector was only 5800 million
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yards, in the handloom sector 1500 
miliion yards of cloth was produced. 
That is, Mr. Chairman, for a produc-
tion three and a half times larger, the 
mill industry employed only one-sixth 
of the people that worked in the hand-
loom sector ! So, I request the Govern- 
m .nt  to do something for the hand-
loom sector, not half-heartedly. Apart 
from passing this Bill the Government 
should implement it with all spirit and 
devotion and in this context I would 
only like to bring to the notice of the 
hon. Minister that the Government of 
Andhra Pradesh, with all its financial 
difficulties because of its commitment 
to its welfare measures for the people 
of Andhra Pradesh, had to spend (hirty 
crores of rupees for giving subsidy, in 
addition to the amount which is being 
paid by Government of India for 
the supply of cloth to the poor people. 
Because of this, it was able to give 
clothes, dholis and sarees at 50 per 
cent of price to the poor people of our 
State, by which it helped the handloom 
weavers to cicar all their production, 
ihe stocks lying with them for years 
together and at the same time helping 
the poor people.

1 once again congratulate the 
Government for bringing this Bill. I 
request that it should be implemented 
with all sincerity so that a large num-
b e r  of handloom workers as well as the 
rural people can be benefited and this 
nation may go ahead in the direction 
shown by Poojya Bapuji.

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND SUPPLY (SHRI P.A. SANGMA): 
Mr. Chiirmrin, I am grateful to all the 
hon. Members for having welcomed 
and wholeheartedly supported this Bill.
X must admit th i t  every hon. Member 
of this House, who has participated in 
thip debate, has made very relevant and 
important poinS They have also made 
lot of valuable suggestions and I can 
only assure this august House that all 
the suggestions that have been made 
will be kept in mind, when we frame 
our rules under this act and when we 
go ahead with the implementation of

the various projects towards the develop-
ment of handlooms.

One thing has to be kept in mind as 
a background and that is that hand-
loom is a State subject. It ' is  primarily 
the responsibility of the State Govern-
ments to develop the handloom industry. 
In fact, till 1976 Ihe Central Govern-
ment had practically nothing to do w/th 
handlooms. But the Central Govern-
ment felt the importance of the hand-
loom sector in this country and there' 
fore a Committee v^as constituted under 
the Chairmanship of Shri Sivaraman to 
go into those areas where the Central 
Government could be involved towards 
the development of handloom sector 

and on the basis of the recommendations 
of that Committee a separate depart-
ment was created in the Government of 
India and a post of Development Co-
mmissioner, Handlooms, was created. 
Since then, the Government of India has 
been trying to help the various State 
Governments in various ways.

Many hon, Members have raised the 
question whether it will be possible 
for the Government of India to set up a 
separate Ministry or a Department to 
look after the handlooms. I am afraid 
that this proposal may not be accept-
able to the State Governments.

17.i’0 hrs.

Practically all the hon. Members 
have mentioned that this particular Bill 
will not solve all the problems of the 
handloom industry. I agree with them 
on this point. But I am sure that this 
Bill will go a long way in solving many 
of the problems of the handloom 
industry.

When we talk about handloom 
industry, it is not a question of merely 
reserving certain items for production 
in the handloom sector. The hon. Mem-
bers have rightly pointed out that the  
Government should give attention 
towards supplying essential inputs to 
the weavers, modernisaiion of the looms 
and also providing them marketing 
network.  All these things are very 
very important. Unless and until we 
can provide them marketing network.
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help them to modernise their ' looms, 
make the inputs readily available to 
them within the reasonable price, the 
lot of these people will remain the 
same. We are fully aware of lhat fact.
I am sure the House remembers that 
1984 was declared as the year of the 
handlooms. We have taken a number 
of steps towards helping the State 
Governments to help the weavers. I 
myself had gone round the country and 
met corporaiioni, apex societies, wea-
vers, Directors of Handlooms and also 
the Ministers incharge of Handlooms.
I had separate meetings with them. As 
a result of that. Government of India 
h id ,  in fact, brought out a numb"r of 
schemes for the development of the 
handloom sector I can only assure the 
hon. Members once again that we have 
made an indepih exercise as to what 
more ;hould be done for the handloom 
sector during ih;* Seventh Five Year 
Plbn. We are committed to do that.

I

If  we discoss about various aspects 
of development of handloom industry, I 
think, it will take a lot of time. What 
is more important is supply of inputs 
particularly, yarn to the handloom 
sector, which has always been a very very 
controversial subject, because some-
times the prices go up very high and 
even if the prices are low, weavers do 
not get the benefit. The Government 
of India has taken a number of steps to 
overcome this problem. For example, 
the Government of India has made it 
compulsory for the spinning and com- 
po ile mills to prepare not less than 50 
por cent of their total marketable yarn 
in the form of hank yarn. Out of that 
50 per cent, it is also made compulsory 
for them that 85 per cent should be 
below forty counts which is primarily 
required for the handloom sector. This 
is one step which the Government has 
taken and already enforced. Also as a 
long-term policy, we had decided initi-
ally to set un 25 weavers’ cooperative  
spinning mills with a capacity of 25 
lakh spindles, during the Sixth Five 
Year Plan. Wf had also decided to ex-
pand six spinning mills under the wea-
vers’ cooperative sector so that the 
weavers themselves can look after their 

f Teqwipements. A sum of Rs. 32 crores

was earmarked for this purpose. Later 
on, when we found that the money we 
bad earmarked was not enough and the 
number of units that were to come up 
could not come up—in fact,instead of 25, 
the number came downto 13 - we went to 
the Planning Commission and got about 
Rs, 10 crores as additional allocation 
for that purpose and ultimately we 
couJd raise the number from 13 to 20 
spread all over with an additional 
capacity of 5.84 lakh spindles. I am 
sure that now that all these new units 
are under various stages of implementa-
tion, once they come into operation, 
most of the problems of yarn scarcity 
will be solved.

In order to meet the minimum re-
quirements of yarn for the weavers, we 
have also thought of setting up yarn 
banks. Shri Priya Ranjan Das Munsi 
made a strong plea for lhat. In fact, 
the National Handlooms Development 
Corporation which we have wet up re-
cently, has been working on that and so 
far we have been able to establish one 
such bank at Gauhati for the entire 
North-Eastern region, two have already 
been opened in the State of Kerala and 
very soon we are going to open one 
more in Bihar........  (Interruptions) .

PROF. N.G. RANGA : What
about Andhra Pradesh ? What about
Tamil Nadu? What about U.P. ? ........
(Interruptiom).

SHRI SOBHANADREESWARA 
RAO : What about the four new spinn-
ing mills which our Government has 
recommended to the Central Govern-
ment ?

SHRI. P.A. SANGMA : Well, in 
the meantime. the policy of the 
Government in repard to the spinning 
mills has chanpcd because we have 
already achieved the full capacity of 
spindles in our country. We have the 
highest installpd capacity of spindles in 
the world Therefore, we hnve removed 
i( from the deliconsed list to the licens-
ed list. It is not banned but I think in 
future the spinning mills will have to 
be located on merits and we are trying 
to confine it to a category of districts. ■
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As far as the other Stales are con-
cerned, we have said that ihe State 
G )vernments are free to set up their 
yarn banks and whatever assistance we 
can give, we are ready to give. In fact, 
the State Government of Kerala has 
taken an initiative at their own. I have 
been impressing upon the State Govern-
ments (hat they should immediately go 
in for these. Our Commerce Minister 
has actually dccided that the yarn 
which we produce in our National Tex-
tiles Corporation, will be made availa-
ble to the Yarn Banks which would be 
set up by the respective State Govern-
ments, at mill rate. We are not going 
to charge anything more. . . (Interrupt ions) .

PROF. N.G. RANGA : What about 
giving crcdit to the cooperative societi-
es ? Separate bank has to be set up 
in every State with an apex organisation 
at all-India level so that they can be 
supplied with credit for production and 
for maintenance of themselves.

SHRI P A. SANGMA : In fact, 
we give very liberal bank credits to the 
apex cooperative societies and I may 
inform this House that in 1976.77, the 
credit limit for the apex societies was 
Rs, 24 cror.s, in 1982-83 it was raised 
to Rs. 153 crores and now in 1983 84 we 
have further raised it to Rs. 198 crores. 
Wc are also giving interest subsidy to 

the rcspi.-c(ive State Governments. There-
fore, it is not a fact that the handloom 
sector is not getting credit. Credit is 
available. It all depends upon how active 
the respective co-operative or apex 
societies are.

Some of the hon. Members have 
very rightly raised the question of the 
middlemen making money. It was also 
suggested that the handloom sector sho-
uld be brought under the co-operative 
societies. This has been the deliberate 
policy of the Government of India. In 
fact, during the Sixth Plan, our target 
is to bring 60 per cent of the handloom 
sector into the co-operative fold. I am 
happy to inform the hon. House that 
we will be able lo achieve the target of 
60 per ccnt under the co-operative fold.

Processing is another area, which 
the hon. Members have not mentioned. 
But I want to mention it. Pre-loom and 
Post-loom are very important parts of 
the handloom. We have been advancing 
a lot of money for this also, I do not 
want to quote the figures about th^ 
money we have given to the various 
State Governments for the establishment 
of dye-houses at various levels. I can 
assure the House that if, in future, the 
State Governments come for assistance, 
we are ready to give it. I am not boas-
ting, but it is a fact that I have gone to 
sorne States and pressed that they should 
take some money, instead of allowing it 
to lapse.

Marketing is a very important sector, 
which was very rightly and very ably 
stressed and members expressed concern 
about it. Unless we give a marketing 
network to the handloom weavers, it is 
very difficult for them even to survive, 

^ what to speak of progress. I do not 
know how we will be able to solve this 
problem. At the moment, we have a 
system of organising national handloom 
depots at diflVrent cities, or different 
places in the country, where we give 20 
per cent rebate on the handloom cloth. 
Apparently, it looks as if it is working 
very well. I do noi know whether it is 
really working well, because some hon. 
Members have made some complaints. 
The hon. Member from Tamiinadu was 
saying that we are not paying enough 
money for reimbursement. I may inform 
him that recently we have released about 
Rs. 5 crores as rebate to the Govern-
ment of Tamil Nadu. So, we have been 
trying to help them.

I have been personally thinking— I am 
not expressing this as the decision of 
Government— what is important in the 
handloom sector firstly is to make the 
inputs, particularly the yarn, available 
to the weaver regularly and at reasonable 
prices. I have been personally trying to 
see how best it can be done. During the 
Seventh Plan we should be able to come 
out with some formula about this.

Shri Reddy raised a very valid point 
as to why we did not have a Schedule, 
where we could have mentioned a num-
ber of items which we arc thinking of
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reserving for the handloom sector. We 
did not deliberately do it for two 
reasons. As 1 said in (he beginning, 
while introducing the Bill, Government 
is at the moment formulating a new 
textile policy, where we are looking at 
the very structure of the textile industry. 
Therefore, we thought it better thar we 
do it later on.

Secondly, if we have a Schedule and 
put it as an appendix then, if we have 
to revise any item at any lime. Govern-
ment have to come lo Parliament for 
the amendment of the Act, which may 
be a time-consuming process. That is 
why we have deliberately kept it open 
s > that, if and when we think it necess-
ary to revise the list, we can immedia-
tely do it. I can assure Mr. Reddy and 
the House that we really mean business 
and I will ensure that no deUiy is there 
in irnplementirig ihis Bill We will cert-
ainly implement this Bill as early as 
possible.

SHRI MOOL CHAND DAGA ; As 
early as possible.

SHRI P A. SANGMA : Yes, as 
early as possible.

Well, Mr. Daga has raised a very 
interesting point. I was forgetting you 
Mr. Daga.

SHRI E AYYAPU REDDY : Can 
we expect the notification under Clause 
3. ‘within six months’ ?

SHRI P. A SANGMA :.I would not 
promise you, but I will try my best.

Mr. Daga, of course is a very inter-
esting Member of the House. I have 
been observing him for the last five 
years and now for the last three mon-
ths. Every time a Bill is discussed in the 
House, he says that this Bill is not
necessary, there is no point in bringing 
such Bills, these laws are not implemen-
ted and therefore, ihis Bill should not 
have been introduced and that this Bill 
should not have been brought at all. I 
think Mr. Daga is by mistake in this 
House.

SHRI MOOL CHAND DAGA : I 
said it requires certain amendments. 
You see the points I have raised. I said

what you have done under the Essen-
tial Commodities Act, which you have 
said in your own statement of objects.

The second thing I said 
want to know the figures.

that W6

SHRI P. A. SANGMA : Therefore, 
you cannot rule out the relevance of 
laws and enactments in the country. 
That is what you have been advocating 
against. Afterali, what is the function 
of the Parliament ? It is a legislative 
body of the Government.

SHRI MOOL CHAND DAGA : 
Yes, but they should not be kept in 
almirahs.

SHRI P. A. SANGMA : Another 
point which Mr. Daga again, and 1 
think an hon. Member from Karnataka, 
has raised is about Khadi.

PROF. K. K. TEWAHY (Buxar) ; 
You mean to put Mr. Daga in almirah.

SHRF P. A. SANGMA ; Mr. Daga 
forgets that he comes from a desert area 
and I come fiom a Himalayan area. If 
Mr. Daga were to come to my place 
with his khadi shirt, he will not survive 
there for two hours: and if I were to go 
wiih my Himalayan dress to the desert 
area, I will not survive there for two 
hours. So. I think the dress of a person 
should be left to the taste and require-
ments of the person of the area to 
which he belongs.

After all, if we talk of Khadi, in my 
personal view, I would say we should 
think about the concept of Khadi when 
Khadi was propagated during the Indep-
endence movement. Gandhiji had given 
a call for every one of us to wear 
Khadi, to spin Khadi for ourselves only 
because at that particular time the 
textile industry under the control of the 
British Government was not acceptable 
to us Then^fore there was an incident of 
bonfire and Gandhiji gave a call that 
we should not wear clothes produced by 
the British textile mills. And what was 
the alternative ? The alternative was 
that we «:houId go in for Khadi and 
weave our own clothes.

Now, is it relevant today ? Now, if 
today we have to say that everybody
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has to wear Khadi, I think the textile 
industry which has grown in the last 
thirtyfive years...

SHRI ZAINUL BASHER : Mr.
Sangma, you are a Congressman and 
for a Congressman Khadi is a must. We 
cannot change our constitution.

SHRI P. A. SANGMA 
against Khadi.

I am not

SHRI NARAYAN CHOUBEY 
(Midnapore) : Anything scientific fits
the Congress.

SHRI ZAINUL BASHER : For
Congressmen Khadi is a must.

{Interruptions)
MR. CHAIRMAN : Let the hon. 

Minister reply.

SHRI P. A. SANGMA : Sir, I must 
respectfully submit that 1 am not against 
Khadi. Khadi has to be there. Khadi is 
a national dress. It has been accepted, 
but I am only saying that at this stage 
it may not be good for us lo say that 
t’vfrybody should wear Khadi. That is 
not possible. I for one, if I do not like 
to wear it, ,(Interruptions)  I am giving 

( Interruptions) 
my personal opinion.

SHRI NARAYAN CHOUBEY ; 
Sir, what hj has spoken is scientific.

PROF N. G. RANGA : Mr. Chair-
man, Sir, may I suggest to the hon. 
Minister that wc are not discussing 
khadi ; he need not go and step on a 
ground which is entirely new to him 
and foreign to him, and it is a very 
dangerous thing for a Minister like him 
who is wedded to the 20-point gro- 
gramme and who is wedded to the 
Congress way of life to be talking in 
the manner in which he is talking. 
There is no need for him to talk with 
regard to the relevance or otherwise of 
khadi. Pjjase, for God’s sake step on 
to other subjects.

(lni,rriiptions)
SHRI P. A. SANGMA : Sir, with

due respect I was only responding to an 
hon. Member who said that I, at the 
moment, am against khadi,

{Interruptions)

SHRI ZAINUL BASHER : You
must talk not as a Minister, but as a 
Congressman.

{Interruptions)

SHRI SOBHANADREESWARA 
RAO : Sir, I would like to make a 
submission...

(Interruptions)

MR, CHAIRMAN : Mr. Sobhana- 
dreeswara Rao, please sit down.

(Interruptions)

SHRI SOBHANADREESWARA 
RAO : My simple submission to the 
hon. Minister, through you, is that it 
will be better and proper if he with-
draws his observation that Gandhi is 
not relevant today. He is all the more 
relevant today.

(Interruptions)

SHRI P. A. SANGMA : I must
humbly submit, 1 mean no disrespect to 
khadi. Khadi has to be there ; I am 
not disputing it at all, and in fact when 
I say that I am not used lo it, I must 
tell you that I do wear khadi some-
times, but I don ’t wear it every time.
I am giveng my personal explanation, 
that is all.

(Interruptions)

MR. CHAIRMAN 
Minister reply.

Let the hon.

SHRI RAM PYARE PANIKA : 
Every active Congress Member should 
wear khadi.

(Interruptions)

SHRI P. A. SANGMA : The other 
points which have been raised by the 
hon. Members include constitution of 
the Advisory Committee. And on the 
other points I can only assure you that 
while constituting this Committee the 
Government will certainly keep all the 
suggestions which have been made in 
this House in mind.

There was one particular point of 
penalty which. I think, a few hon Mem-
bers have raised and that is that the 
penalty of six months and Rs, 5000 is 
very small. I think you have read it. 
partially. It is Rs. 5000 per loom. The 
penalty prescribed is Rs. 5000 per 

loom.
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Adotber Member fan raised* thtJ 
question that ttiere is no provisiofl for 
making rules. Actuatly, Section 19 6tn. 
powered the OovsrnmeDt to raa^c 
rule$.

With these few words, I request 
that the Bill be taken into consi-
deration.

IS
MR. CHAIRMAN : The qUestioh

“ That the Bill to provide for 
reservation of certain articles 
for exclusive production by ha- 
ndlooms and for matters con-
nected therewith, as passed by 
Rajya Sabha, be taken into 
consideration.”

The motion was adopted.

MR. CHAIRMAN : The House
will now take up clause by clause consi-
deration of the Bill, clauses 2 and 3.

MR. CHAIRMAN : The question
is :

‘ That clauses 2 and 3 stand 
part of the Bill.”

The motion was adopted 
Clauses 2 and 3 were added to the Bill.

Clause 4-{Consiitution o f  Advisory 
Committee)

MR. CHAIRMAN : Prof. Ranga. 
do you’want to move your araendmeni?

PHo 'f . N G .  R A N G A : Yes. I
beg to move :

Page 1 , -------

after line 35, insert—

"(IA) The Advisory Committee 
shall be a Standing Co-
mmittee to be constitut-
ed once every two years 
by the Central Govern-
ment.

(IB) The Advisory Committee 
shall include three mem-
bers from Tamil Nadu. 
Andhra Pradesh, Uttar 
Pradesh and Bihar, two

each froin Kariiataka, 
Maharashtra. Orissa and 
Gujarat and one each 
from Kerala, West 
Bengal, Jammu and
Kashmir, Himachal Pra-
desh, Punjab, Haryana, 
Rajasthan and Madhya 
Pradesh and three from 
North Eastern States 
including Assam to be 
selected by the Central 
Government and three
from the All India Hand-
loom Weavers Congress 
and Handloom Weavers 
Cooperative Societies.”

SHRl E. AYYAPU REDDY : We 
support this amendment wholeheartedly.

{ i n t e r r u p t i o n s ) ,

PROF. N G. RANGA : Mr.
Chairman, I thought that the hon.
Minister was going to refer to this 
point. But then he got into an un-
necessary row about Khaddar, So, he 
forgot to make any reference to the 
suggestion which I have made in my 
amendment, i.e. in regard to the cons-
titution of the advisory committee. I 
thought he was going to either accept 
it or say that on some such lines, they 
were going to organise this advisory 
committee 1 would like him to bestow 
some thought to the suggestions that we 
h&ve niade here.

Secondly, coming to the question of 
can assure the House that as 

far ai I understand, I cannot speak for 
t h e  Government, the Congress »s such 
even today is committed to khadi ai  a 
nstional programme and I  would like the 
Ministers as wHI as other Members of 
my Pariy to be very well aware of this 
commitment of the Congress. I do not 
warit them unnecessarily to go info these 
economic arguments which were being 
doled oQt to us by the British and other 
colonial masters some 50 or 60 or 70 
years ago.

Thirdly, T would like to add one 
more Word in regard to one nr^ment 
advanced by one o f  our friends. He 
said, give all importance and support
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to all handloom weavers but not nece-
ssarily to their looms, when thel oom 
as ii is, even if it is improved,does not 
serve the purpose of production and 
does not yield so much of income as is 
needed. Then, we need not bother 
about handloom any more even when it 
is improved. We should have no objec-
tion to shift to powerloom and so on. 
This is his argument. But Sir, I am 
strongly opposed to that argument. This 
is an argument which the British eco-
nomists used to propagate. If we had 
acccpted it, then there would have been 
no need at all first of all for any kind 
of industry in India so far as textiles 
are concerned. It is because at that 
time, the British textile industry was 
serving the rest of the world and it was 
considered to be the most efficient one. 
But nevertheless in this country, the 
capitalists pleaded for protection for 
their textile industry here, although the 
British used to say “ Your Indian tex-
tile industry is not as etlicient as the 
firitish textile industry’*. Therefore, 
under protection, we cncouraged our 
textile industry and built it up. In the 
same way, later on, the same argument 
was used in regard to handlooms. I 
need not go into it in great detail.

The most important thing is, even 
if I were to give more importance to 
human beings, it is the handloom wea-
vers who are behind the looms. As has 
been slated here in this House, 40 
million people are engaged in this hand- 
loom weaving industry. If we aie to go 
in for these powerlobms. how would it 
be possible for this Government or any 
Government to come in the next 10 or 
15 years, to provide employment for all 
those millions of people who would be 
thrown out of employment. Today, 
the most important thing is to provide 
employment. Why are we financing the 
sick textile industries ? Not because 
we are in love with the machinery but 
because we are love with the people 
who are working in the textile industry 
and who are being thrown out of emp-
loyment when the industry becomes 
sick. Therefore, the Government is 
pouring money down the drain as it
were. So many crorcs of rupees every

month and every year are spent in order 
to see that employment is provided 
there. So is the argument for the reno-
vation and for the protection of jute 
mill workers and various other people. 
Therefore, the most important thing is 
the question of employment. That 
employment also is not so much of 
wat’e earning employment but self- 
employment. Now, that employment 
is being provided by the handloom 
industry to the handloom weavers. The 
most important consideration should be. 
given to this particular aspect of it. It 
is because of that powerlooms have had 
to be controlled. That is why the licens-
ing was introduced. Those people in 
their own interest have been playing 
ducks and drakes with the law so much 
so that we have got so many of these 
unlicensed powei looms. There can be 
powerlooms and powerlooms. clusters 
of them or one by one. If they are 
onlv one by one, thei a different consi-
deration may have to be shown to them. 
But, generally speaking, the pcwer- 
looms are the enemies of the hand- 
loonis and the handloom weavers. 
Therefore, the powerlooms have got to 
be controlled and their sphere has got 
to be re.stricted. The handlooms have 
got to be protected. So long as you 
are not in a position to provide emp-
loyment for these people, you have got 
to be extremely careful as to which 
approach you are going to make 
towards the organised textile industry, 
the powerlooms and the handlooms.

Coming back to khadi, it would be 
as well for him and others on my side 
and the rest of the House to realise 
one thing. If  yon want cottage industry, 
small-scale industry, medium-scale in-
dustry and all these things in this 
country, why do you have these dis-
tinctions ? Let me fell my hon. friend 
as to what has happened in his own 
area, in the north-east rn region. In 
every house, there is a handloom. If 
the handloom is using mill yarn, we 
have no objection. It can also use 
yarn that is spun in the home itself. 
Therefore, the fiist preference has got 
to be given to Khadi ; then to hand-
loom ; then to powerloc m snd then to 
the textile industry. I hope, my hon.
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friend would keep these simple things, 
these axioms, what are known as Indian 
economics, the economics of the third 
worldj very predominantly in his mind 
in applying his mind to the revision of 
the textile industry. The way in 
which he seems to be thinking is not 
likely to be conducive to the evolution 
of that kind of a progressive textile 
policy for this country as would be cond-
ucive to Increasing (he employment 
potential in our country which is the 
most important thing for which we have 
got to give the highest possible priority.

SHRt E AYYAPU REDDY : Mr.
Chairman, Sir. let me say a word on 
the amendment moved by Prof. Ranga. 
We wholeheartedly support the amend-
ment to Clause 4 The amendment coit-  
emplates the constitution of an Advi-
sory Committee. It reads :

■‘The Advisory Committee 
shall be a Standing Commitiee 
to be constituted once every 
two years by the Central 
Government.

The Advisory Committee 
shall include three members 
each from Tamil Nadu, Andhra 
Pradesh and Bihar, two each 
from Karnataka, Maharashtra, 
Orissa and Gujarat and one 
each from Kerala, We. t̂ Bengal 
Jammu and Kashmir. Hima-
chal Pradesh, Punjab, Haryana, 
Rajasthan and Madhya Pardesh 
and three from North Eastern 
States including Assam to be 
selected by the Central Govern-
ment and three from the All 
India Handloom Weavers Cong-
ress and Handloom Weavers 
Cooperative Societies.”

This is a very reasonable and appro-
priate amendment to the Bill. Unless 
this amendment is incorporated. Clause 
4 will become very vague. We would, 
therefore, request the hon. Minister to 
accept the amendment.

SHRT P,A. SANGMA: I have repli-
ed to this point while I was replying to 
the debate. I should like to point out 
that Clause 19 of the Bill empowers the 
Government to frame rules, as to in

what manner the Advisory Committee 
will be constituted. Clause 19 also 
clearly provides that all these ruleg, 
after these have been framed, will be 
laid on the Table of both the Houses of 
Parliament and, if the Parliament 
so desires it can dicuss the rules and 
make recommendations for changes in 
the rules.

SHRI E. AYYAPU REDDY : We 
want an assurance that these rules will 
incorporate the spirit behind this 
amendment.

MR CHAIRMAN: The hon. Minis-
ter has replied that the rules will be 
laid on the Table of the House.

SHRI E. AYYAPU REDDY : That 
is not an assurance. An assurance must 
be that the spirit behind the amend-
ment will be incorporated in the rules 
to be framed.

SHRT P.A. SANGMA : I can add 
that while constituting the Advisory 
Committee, we shall certainly keep the 
interests of the weavers in view^ as I 
have promised...

SHRI E. AYYAPU REDDY : What 
about representation to various States ?

SHRI P.A. SANGMA : And also 
the representation to various States,

MR. CHAIRMAN : In view of the
reply of the hon Minister, will Prof. 
N.G, Ranga withdraw his amendment ?

PROF. N G. RANGA ; I am not 
inclined to withdraw. I am not inclin-
ed to take the vote of the House.

MR. CHAIRMAN : Either the
amendment is to be withdrawn or it will 
be put to vote.

PROF. N G. RANGA : Tjhope
the Government would give effect to 
the spirit behind this amendment In 
that hope, I would like to withdraw my 
amendment.

MR. CH.AIRMAN : Is it the plea-
sure of the Hou!?e’s that the amend nent 
moved by Prof. N.G. Ranga be with-
drawn.

The Amendment No. / k'oj, by leave, 
withdrawn
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NfR. CHAIRMAl^ : The question is : 
‘‘That Clause 4 stand part of 
the Bill.”

The motion vifas adopted.
Clause 4 was added to the Bill.

MR. CHAIRMAN : The question is:

“ That Clause 5 to 15 stand 
part of the Bill.”
The motion moj adopted.

Clauses 5 to 15 were added to the BHl, 

Clause 16

MR. CHAIRMAN: Now, Clause 16.
Is Prof. N.G. Ranga moving his amend-
meDt ?

PROF. N.G. RANGA : No. I am 
not moving.

MR. CHIRMAN : Is Shri Ram
Pyare Panika moving his amendment ?

SHRI RAM PYARE PANIKA : No.
I am not moving my amendment.

MR. CHAIRMAN: The question is:

“ That Clanse 16 stand part of 
the Bill.”

The motion was adopted.
Clause 16 was added to the Bill.

Clause 17

MR. CHAIRMAN : Now. clause 17.
The question is :

‘‘That Clause 17 stand part of 
the Bill.”

The motion was adopted.
Clause 17 was added to the Bill.

Clause 18
MR. CHAIRMAN : Clause 18. Is 

Prof. N.G. Ranga mowing his amend-
ment ?

PROF. N.G. RANGA : No. I am 
not moving my amendment.

MR. CHAIRMAN : Is Shri Ram 
Pyare Panika moving his amendment ?

SHRI RAM PYARE PANIKA : No.
I am not moving my amendment.

2fe, 19i5 WttiihsitiTi M and 33rd 3tf0 
report o f  U.P.S.C- ^tc.

MR. CHAIRMAN : t h e  question is
“ That Clause 18 stand part of 
the Bill.”

The motion was adopted.
Clause 18 added to the Bill. 

Clause 19

MR. CHAIRMAN : Clause 19. TKfe 
question is :

‘•That Clause 19 stand part of 
the Bill.”

The motion was adopted

Clause 19 was added to the Bill. 
Clause /,  the Enacting Formula and the 

Title were added to the Bill,

SHRI P.A. SANGMA : Sir. I beg 
to move :

‘‘That the Bill be passed.”

MR. CHAIRMAN : The question is :
‘‘That the Bill be passed.”
The motion was adopted.

17.41 hrs.

DISCUSSION ON THIRTY-SECOND 
AND THIRTY-THIRD REPORTS OF 
THE UNION PUBLIC SERVICE COM-
MISSION ALONG WITH GOVERN-
MENT’S MEMORANDUM ON CASES 
OF NON-ACCEPTANCE OF COMMI-
SSION’S ADVICE MENTIONED 

THEREIN

MR. CHAIRMAN : Now we go to 
the next item. Mr. K.P. Singh Deo,

THE MINISTER OF STATE IN 
THE DEPARTMENTS OF PERSON-
NEL AND ADMINISTRATIVE 
REFORMS AND CULTURE (SHRI 
K.P. SINGH DEO) : Mr. Chairman.
Sir, I beg to move :

“ That this House takes note of 
the Thirtysecond and Thirty- 
third Reports of the Union 
Public Service Commission for 
the periods from 1st April, 1981 
to 31st March, 1982, and 1st 
April. 1982 to 31st March. 1983


